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ANNUAL PER CAPITA EXPENDITURE ON
N ANTI-MALARIAL MEASURES

134. SHR1 S. MAHANTY: Will the
Minister for IRRIGATION AND POwER be
pleased to state:

(a) what is the annual per capita
expenditure on anti-malarial measures
in Hirakud and Burla; and

(b) what is the average incidence of
malaria in those places?

Tue DEPUTY MINISTER ror PLAN-
NING & IRRIGATION anp POWER
(SHR1 J. S. L. HatHi). (a) About Rs. 3.

(b) No survey of the area has been
conducted with a view to finding out
the malaria incidence. At present
there are about 8 cases of malaria out
of every 100 patients attending the
hospitals at Burla and Hirakud.

MESSAGES FROM THE HOUSE OF
THE. PEOPLE

I. The Air Corporation Bill 1953.
II. The Tea Bill 1952.

SECRETARY: Sir, I have to report
10 the Council two messages received
from the House of the People, signed
by the Secretary to the House:

I

“In accordance with the provisions
of Rule 115 of the Rules of pro-
cedure and Conduct of Business in
the House of the People, I am direct-
ed to enclose herewith a copy of
the Air Corporations Bill 1953
which has been passed as amended
by the House at its sitting held on
the 8th May 1953.”

II

“In accordance with the provisions
of Rule 115 of the Rules of Pro-
cedure and Conduct of Business in
the House of the People, I am direct-
ed to enclose herewith a copy of the
Tea Bill 1952 which has been passed

42 C.8.D.

as amended by the House at its sit-
ting held on the 9th May 1953.”

Sir, I lay the Bills on the Table.

PAPER LAID ON THE TABLE

MiINisSTRY OF COMMERCE AND INDUSTRY
ORrDER No. S.R.O. 744,

Tue MINISTER ror COMMERCE
(SHr1 D. P. KARMARKAR): Sir, I beg to
lay on the Table a copy of the Minis-
try of Commerce and Industry Order
No. S.R.O. 744, dated the 22nd April,
1953, made under section 15 of the
Industries (Development and Regula-
tion) Act, 1951, [Placed in the Library,
see No. $-63/53.]

THE INDUSTRIES (DEVELOPMENT
AND REGULATION) AMENDMENT
BILL, 1953—continued

Mr. CHAIRMAN: Mr. Parikh.

Surr C. G. K. REDDY (Mysore):
May we know, Sir, whether we are
sitting in the afternoon today?

Hon. MEMBERS: No, no.
Surr C. P. PARIKH (Bombay):

When I was speaking the other day I
pointed out that under section 18E the

. rights of the shareholders were abro-

gated and that the winding up proce-
dure cannot be taken by the share-
holders, as suggested by the hon.
Dr. Srivastava. If the winding up pro-
ceedings had to be taken, they should
have been taken earlier when there
was no power to prevent the share-
holders. With regard to section 18D,
it is mentioned in the proviso that no
person who ceases to hold any office
or whose contract of management is
terminated shall be entitled to any
compensation for the loss of office or
for the premature termination of his
contract of management provided that
nothing contained in this section shall
affect the right of any such person to
recover from the industrial undertaking
moneys recoverable otherwise than by
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way of such compensation. Therefore
the rights of creditors, Sir, are also
safeguarded.

Then, Sir, a point was also raised
with regard to contracts which were
outstanding and which were entered
into by the concern With regard to
that, Sir, the new management will
take over all contracts except those
which are entered 1nto in bad faith
and which are aganst the interests
of the company If the concern had
entered into contracts in bad faith
those contracts could be varied or can-
celled

Then, Sir, the provisions in section
17 of the principal Act were not ade-
quate, nor very clear and they were
the subject matter of legal interpreta-
tion and therefore these provisions are
put down here 1n section 18B of the
amending Bill. These provisions are
necessary 1n order that Government
may take over the management without
any legal complications.

Now, coming to section 18A, it is
mentioned that a concern when 1t is
taken over, the maximum duration
will not exceed five years and 1f the
period 1s to be more, the relevant noti-
fication will be placed before both
Houses of Parliament so that Parlia-
ment will have an opportunity to dis-
cuss the necessity for such a step by
Government. That safeguard is there
If Government feels that management
is to be continued for a period beyond
five years, then adequate powers are
taken so that the concern is properly
run or stabilised and run in a way
which 1s 1n the best interests of the
country But the controversial pro-
visions are sub-clauses (a) and (b) of
section 18A This arose out of the
original section 15 And what does
that section say? It says that investi-
gation 1s necessary when a concern is
run in a way which is highly detrimen-
tal to public interest What are the
conditions for such an investigation to
be made? The Government can cause
an investigation to be made if it is of

opinion that there is a fall in produc-
tion and there 1s no justification for
1t having regard to the economic con-
ditions in the country So it 1s ex-
pressly mentioned that there may be
a fall in production for which there
may be causes which are not justifiable.
Only when there are no causes justi-
fying a reduction in production Gov-
ernment will 1investigate into the mat-
ter. The other condition mentioned is
marked deterioration in the quality.
There also, there is a qualification—
“which could have been or can be
avoided”. If the concern 13 not exer-
cising proper care to improve its quali-
ty or allows its quality to deteriorate,
Government will step m. The next
cause 1s undue rise in the price for
which there 1s no justification. There
may be causes operating in such a way
that there may be a rise in the price
and an investigation will be made when
there is no justification for rise in the
price Government may also think it
fit to investigate into the matter for
the purpose of conserving any re-
sources of national importance. If the
undertaking fritters away resources of
national importance, then Government
interferes to see that such resources
are not frittered These are the con-
ditions laid down under which Gev-
ernment will cause an investigation to
be made.

Now the great lacuna in this is that
when this report i1s submitted to Gov-
ernment, no opportunity i1s given to the
unit which 1s charged with these de-
fects. A unit may have its own diffi-
culties and must be allowed to make
its representation. If the investigating
officer does not incorporate these facts
1n his report, then naturally Govern-
ment will not be seized of all the facts
which are relevant. The investigating
officer may omit the representation
made by the unit which is under in-
vestigation So I think, Sir, the right
of representation to the unit should
be there, and it 1s more so when sec-~
tion 5 (4) (b) is being omitted. Sec-
| tion 5 (4) (b) states: “The Central Gov-

ernment shall consult the Advisory
| Council in regard to the exercise by
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the Central Government of any of the
powers conferred upon it under sec-
tion 16 or sub-section (1) of section 17.”
Under the original Act the Central Ad-
visory Council was to be consulted
and the Central Advisory Council
could very well point out to Govern-
ment that full representation of the
units should be there and that the
Government should try to understand
what are the difficulties and what are
the handicaps under which the unit
is suffering. Without fully realising
those th.ngs, it is no use charging a
concern and accusing it of certain de-
fects which may be only in the im-
agination of the investigating authority.
Therefore, Sir, it is very necessary
that some authoritv should be there in
order that the unit under investigation
may have full right of representation
either to the Advisory Council or to
anv other body. Or it should be ex-
pressly mentioned here that this report
of the investigating officer will be sub-
mitted to the unit concerned and the
representation of the unit will also be
considered before Government takes
any action. In such matters the unit
under investigation should have the
right to approach the Minister for
Industry. Here there is no protection
given to the unit to represent its case
and therefore. Sir. this defect should
be remedied either by naving a small
sub-committee or by consulting the
Central Advisory Council or giving the
concern a chance to be heard.

With regard to the omission of sub-
clause (b) in section 5(4), I do not
know how it is drafted, because omis-
sion of sub-clause (b) leaves sub-clause
(a) and when there is a sub-clause (a)
maturally it is presumed (b), (¢), (d
are there. There cannot be a sub-clause
(a) alone. I do not know whether it is
a legal defect. Although I have passed
my law examination, I have not prac-
tised law, and I do not know how this
should read

Then, under section 5 sub-section (4)
there is another provision. The Gov-
ernment may consult the Advisory
Council in regard to any other matter
connected with the administration of

|

the Act. The words “any other mat
{er” are also retained in this sub-
section. The word “other” was there
when section 17 and section 16 were
there. Then the Central Advisory
Board may be consulted in regard to
“other” matter. When clause (a) is
omitted, the word “other” is not neces-
sary, and I think the phraseology re-
au rcs some amerndment. This is a
late stage, but this Chamber is a re-
vising Chamber, and I think this is a
defect, and if it is, then the hon. Minis-
ter for Commerce and Industry may
lock into the matter and see how this
Act as it is amended will read with
the deleted clause which he has susg-
gested.

I now come to proposed section 18A
clause (a). There it is proposed that
if after 1nvestigation provided for in
sections 15 and 16 it is found that the
industry has not shown any improve
ment after directions being given then,
if Government thinks fit, it can take
over the concern. Here, there is ample
time left for Government to consuit
any body of people—either the Cen-
tral Advisory Council or any sub-com-
miftee. There is no hurry about it,
unless citcumstances have drastically
changed, in which case the concern will
come under sub-section (b). But under
sub-section (a) there is sufficient time
for the concern to improve, there is
sufficient time for Government to give
adequate notice, and there is sufficient
time to consult the Central Advisory
Council. Therefore, the final decision
in taking this drastic step of taking
over the concern, even when directions
arc given by the Central Government
to the industry to improve, should not
lie with Government alone. When the
concern has defaulted, Government
should put the case before some com-
miitee. Thal committee is constituted
statutorily under this Act. But that
committee is ignored. There will he
no delaying tactics, because naturally
all these matters can be disposed of
quickly. I know it is not the intention
of the hon. Minister to do things with-
out consult:ng the committee. But
when it is statutorily provided that
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there may not be consultation, it
naturally means that the commitiee will
not be consulted, and it is presumed
that Government will arrive at a
decision by itself. I know that the hon.
Minister will not do that. But there
are certain apprehensions in the minds
of those who are concerned that in-
nocent persons may be penalised.
Therefore, if Government gives an
assurance that they will consult the
committee, either formally or in-
formally, then it will be satisfactory.
I think the hon. Minister has given this
assurance at one place or the other,
and if he gives the same assurance
here, that will go a long way in re-
moving misapprehensions from the
mind of the industrial community as
regards the working of this measure.

Now, as regards sub-clause (b) of
section 18A, this provision, in the
opinion of many people, and especially
in the opinion of the industrial com-
munity, is drastic, arbitrary and re-
volutionary. I say that one need not
have any apprehensions on this ac-
count, because the words used here
are ‘13 being managed in a manner
highly detrimental to the scheduled
industry concerned or to public in-
terest”.
*highly detrimental” are used, there
should be no mrisapprehensions in the
mind of the industrial community that
the hon. Minister will act without a
prima facie case. He will take action
only if the facts are apparent, only if
the facts are manifestly clear. On
Friday I pointed out to him cases
where a situation had arisen which
brooked no delay in taking over the
concern. A situation may arise where
a concern has not paid its workers for
months. Situation may arise where
labour itself is taking charge of the
management. Such cases have occur-
red and are occurring.
the hon. Minister takes upon himself
the responsibility, on account of the
facts being clear, of taking over the
concern. And I think even when he
takes over. he will conzult, formally or
informally, the members of the Coun-

I think that when the words

Therefore, '

cil whom he can take into confidence.

I may mention here that there are six

members on the Central Advisory

Council who are Members of either
House of Parliament, and Parliament

sits for seven months in the year, and

I think when he takes this step he will
consult some of the members formally
or informally. Various interests are
represented here, and I think there
should be no misapprehension in the
minds of the members of the indus-
trial community that this step will be
taken in haste or without waiting for
proper facts to be placed before Gov-
ernment and without weighing those-
facts. When such a situation suddenly
arises, it takes time to consult the

Council or any committee and the
mischief may have occurred and it
may not be possible to remedy the
damage afterwards. This provision is
only in order to deal with rare cases.
The hon. Minister has given an assur-
ance that he does not contemplate
using the power in a general way. If
that assurance is acted upon, then
there is no apprehension of any kind

But I may point out that the mis~
givings of the industrial community
are based on various other grounds. I
would request him that when he re-
ceives the reports of the administra~
tive staff. he has to be very cautious.
When he listens to the report of the
administrative staff, he also has to
listen to what is the opinion that exists
in the country and the opinion of the
industrial community, which is also
governed by certain methods and cer-
tain facts and this will also go a long
way in helping Government. On the
Central Advisory Council he has ap-
pointed many Parliament Members of
his own choice. I may mention the
names here. One is Dr. Ramaswami
Mudaliar, the second is Pandit Kunzru,
the third is Shri Khandubhai Desai.
the fourth is Shri Harihar Nath Shastri,
and the fifth is myself. These are no
appointments made by any associa-
tion: all members are of his own
choice. There are also members from
the general public. When this is the
case, I say, let him consult some of
those who are avaijlable to him before
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he takes any drastic step, and that will
allay any misapprehension that may
be in the minds of the people. That is
very necessary when we want public
wco-operation in the formation of capi-
‘tal, when we want industrial develop-
ment in the country, and when we
want that capital should not be shy.
Capital should not be made more shy
by methods which are objectionable.

This amending Bill is of a revolu-
tionary nature. It should be of a re-
volutionary nature. It is however
justified on various grounds. This Bill
is not for nationalization of industry.
This Bill is for the regulation of indus-
fry so that it may not have to be
nationalised. Out of the 1,500 units in
the country, only about 30 or 40 units
may be mismanaged. With regard to
the rest, they have no cause to fear
and honest units will be taken over.
With regard to the 30 or 40 units, if
they are managed in a better way, or.
in other words, if they rationalize their
management, then nationalization will
be avoided. If the industry is run in
the larger interests of the country,
Government will have no cause to
nationalise it. Therefore, this step,
which is largely for rationalization of
management, is to be welcomed by all
persons who want to carry on an
undertaking honestly in the interestis
of the industrial development of the
country. There should be no misap-
prehension on that scope. The amend-
ing Bill nray be of a revolutionary
nature. But the days of laissez faire
are gone, and in this Schedule the
industries which are shown are all
protected in one way or other. Imports
of products which compete with these
industries are restricted. Therefore,
these industries are enjoying protec-
tion at the hands of Government in one
way or other, and the consumers are
paying for that. That aspect must be
understood by those who are critics
of this measure. When Government
take the step of controlling imports in
order to protect the industry, then it
stands to reason that the methods of
costing, the methods of quality manu-
facture, and the methods of rationaliza-

i
|
|
I
|
|

tion of management should also be
controlled in the interests of industrial
development, not only for industrial
developmrent but also for regulation.
For, proper development will come
when there is proper regulation. Some
of the misgivings in the minds of the
members of the industrial communi'y
arise because of the actions of some
administrative officers. Administra-
tive officers at higher levels are quitz
honest and of great integrity and they
take great pains. But the fact is that
reports are prepared by the lower
strata of the administrative service.
When the lower strata ot the adminis-
trative service prepare reports, T have
found on many occasions that the
higher admrinistrative staff support
what is done by the lower administra-
tive staftf. That, Sir, is a great defect
in the present Administration and the
hon. Minister should enguire into this

fact and take suitable steps in this
direction. Then, Sir, there will be no
cause for misgiving. 1 was, Sir, in

charge of the industry in Ahmedabad
for three years and I found, Sir, a
number of cases where the highest
administrative officers have tried to
support their department and the re-
presentations which were made even
by honest persons, who may be disin-
terested or who may have no axe to
grind, were not enquired into by them.

SHRT B. GUPTA (West Bengal): But
some Secretary is being tried.

Surr C. P. PARIKH: Sir, I do not
want to lay the line of demarcation.
I have said ‘higher’ and ‘lower’ and
you can give your own judgment on
themr. Well, Sir, this is the position
that is obtaining at present. You must
trust some people also outside your
Administration and then you will be in
a position to improve your Administra-
tion and that is the remark thai I am
making here in order that this Bill
may not be called by the induvstrial
community drastic, arbitrary or re-
volutionary and if proper steps are
taken, they will be welcomed and the
industrial community will be satisfied
that their case is represented ang it is
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heard. If there are honest persons,
persons with integrity, ability and
experience, in the Administration, in

the other spheres also people are
equally honest, equally competent,
equally experienced and I say, Sio,

that therr krowledge should be more
relied upon than the knowledge of
those coming from the lower adminis-
trative strata I know, Sir, many con-
cerns have suffered in the past From
my experience 1n Ahmedabad I have
found that there 1s a lot of harassment
caused to the industrial community cn
the part of the lower grade staff amd
when I brought my complaints to the
higher authorities, only then the situa-
tion was remedied But the lower ad-
ministration has a great audacity to
take many measures as to cause much
harassment to the people. And, Sir,
if the hon Mimister goes deep into
that matter, he will find that there will
be a number of cases mm which Ly
listening to the other side, he will be
really doing a great deal in improving
his Administration.

Now, Sir. there 1s a great responsi-
bihity charged on the hon. Minister for
Commerce and Industry when he takes
over any concern Concerns may be of
two kinds—economic and uneconomic.
Fe has mentioned in the other House
that he will take over only the econo-
mic concerns because financial obliga-
tions or financial responsibilities will
not be there and when the concern 1s
econom ¢ and 1t 1s mismanaged, it is
very easy to improve 1t I do not
know, Sir, whether he will stick to the
statement which he has made, bhut
in a large number of cases, greater
production is required to relieve scar-
city and uneconomic units will also
have to be run And there should be
no delay in mmproving the mismanage-
ment existing i the uneconomic units.
He says, “I will not take over the
uneconomic units”, but, Sir, when
there 15 a serious fall in the production
in the country and when the prices are
r:sing, then he will have to take over
those uneconomic units also That is
what I can visualise.

Industries (Development [ COUNCIL ] & Regulation) Amdt Bidl s3¢2

Then, Sir, the method of his taking
over is very important. With regard
to the economic units he has mention-
ed—in sect.on 18B—that he will ap-
point managing agents, directors or a
body of persons I congratulate him
agamn on putting in the words “manag-
g agents” because it shows that the
Government has still confidence in the
managing agency system. The present
industrial development of the country,
I can assure you, i1s bui't on the manag-
g agency system and not on the
directorate systemr The directorate
system

Sarr C G K REDDY (Mysore):
Who mtroduced this managing agency
system? Surely 1t came from England.

Sur1 C P. PARIKH: It has proved
very useful for the development of this
country That cannot be demied, Sir,
because the industrial development of
this country means the elim.nation of
foreign imports or the non-existence of
foreign products in the market. And
those persons who have been manag-
g agents of industries in this country
have saved this country from exploita-
tion by fore.gners If that is not ad-
mitted, Sir, I think the reason 1s quite
clear ..

SHrt B GUPTA: How do you dis-
cover it?

Sur1 C P PARIKH' In this country,
Sir, I see that the managing agency
system 1s at fault in this way that
there 1s an excess.ve remuneration
paid to the managing agents for the
work they are discharging For thar,
Sir, the Company Law amendment is
coming and I hope that their remunera-
tion will be reduced to a degree wh.ch
is reasonable. But the institution of
managing agents will remain and T
think, Sir, it 1s a very good thing that
1t has been recognised. We know how
the managing agency system 1s very
important The managing agents are
devoting almost all their time to their
concerns The managing agent knows
when to buy, when to sell and when to
renovate or recondition or moder-
nise his concern You will find S
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there are various units of the same
size and the earning capacity in each
case differs and it differs on account of
the mranaging agent who is there. 1he
ability, experience and knowledge of
the managing agents have to be recog-
nised and it is therefore, Sir, that tne
hon. Minister has thought it fit to put
“persons who can make the concern
better and not worse”. The hon. Mr.
Srivastava pointed out that by taking
over it may happen that concerns are
made worse. I think, Sir, the hon.
Minister does not want to take over for
the fun of it. If the concerns are not
managed in the way in which it is
desired that they should be managed
or if 1t is not an improvement on the
past management of those concerns,
then the steps that he has taken will
be found to be absolutely wrong. Sir,
the hon. Minister takes a responsibility
and there may be a question before the
House and even a short notice ques-
tion can be there as to why wrong
steps have been taken. So, his res-
ponsibility is greater and I know that
these steps will be taken only in very
rare cases—only about 15 or 20 con-
cerns out of the total number of 1,500
concerns which are existing in the
country.

'Then, Sir, as regards the industrial
cadre and the industrial managing cor-
poration, which were also suggested
by some Members, Sir, they cannot be
built up in a day. Secretaries or
departmental officers will not be able
to govern the concern so well as a man,
who is responsible for governing it
and who has his own stake in the busi-
ness, will be able to do. “Own stake”
is a very important phrase which I
am using. People who have no stake
in the business wish to go when the
time is 5 o'clock and leave the con-
ecern. That is what is happening in the
jute mills. But if you look to the other
type of persons, they spend almost all
their time in their concerns. They
know where they can buy cheapest;
they know where they cansell dearest;
they know the market very well; they
know when to modernise the industry.
All these cannot be done effectively by

an industrial cadre. You may have
any number of secretaries; you may
have any administrative staff; still you
cannot do it so well. The Indian opusi-~
nessmen have proved very well in
competing with other persons; they
have faced the British competition;
they have faced the Japanese competi-
tion. We can find some persons, some
capable persons, who have made their
mark not only in this country but also
outside. Therefore, S.r, I am pointing
out that the industrial cadre alone will
not be sufficient. Then, Sir, it has been
suggested that the industrial managing
corporation should be there in order
that they may have funds and may
possibly manage better. Who will re-
present this industrial managing cor-
poration? That is the main thing. Sir,
the experience, the ability and the
knowledge of the concern, the know-
ledge of the market, the sense of the
market, these are all important things
and only persons in business who de-
vote all the 24 hours to these things,
can do this work better. I have heard
of many doctors, lawyers, economists
and others entering into business and
losing all their money, which they had
earned in their vocalions.

SHRI B. GUPTA: Because of tihe
monopolists.

SHR1 C. P. PARIKH ; They have lost
on account of their merely theoreticol
knowledge. The days of the mono-
polists are gone. There can be no
monopoly after this Bill. The whole
field is now open to the hon. Member
and any critic. He can enter it.

Surr B. GUPTA : Never.

SHR1 C. P. PARIKH: And let him
see how he is able to run the show.
It is easy to criticise but it is wvery
difficult to work an industry on pro.
per lines, on lines by which you can
stand in competition, by which you
can be at the top in that business.

SHrr B. GUPTA: It is becaus ~ny
have captured everything.
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Sur1 C. P. PARIKH; I will go to the
next point.

MR. CHAIRMAN : You have already
taken a long time, Mr. Parikh.

SHRI C. P. PARIKH: I only want to
say a few more words in order that
the hon. Minister may assure the indus-
trial community that the industrial
development of the country will not be
retarded. Sir, I may point out that the
jute industry is not managed well.
Even though the Government are tak-
ing steps to improve the jute industry,
it must be emphasised that it is an
industry in which we had captured
foreign markets which we are now
losing fast. We should explore the
causes why we cannol maintain those
markets which we were enjoying.
The policy should be to maximise the
export of jute goods from this couniry.
As it is, we have neglected the jute
industry by cutting down the number
of hours and by the imposition of ex-
port duties. I would particularly in-
vite the attention of the hon. Minister
to the need for looking after our jute
industry.

With regard to the measures in the
Bill, I can say that industry has nothing
to fear on this account if the measures
are exercised in a proper manner.
Nationalisation should better be post-
poned. Many hurdles are there; many
other misgivings are there, which ought
to be removed.

@he next point is about foreign in-
terests here. This Bill has been
brought forward to see that foreign
interests do not make such headway
here as to be prejudicial to national
interests. The original section 11 says:

“A licence or permission under
sub-section (1) may contain such con-
ditions including, in particular, ~on-
ditions as to the location of the
undertaking and the minimum
standards in respect of size to be
provided therein as the Central Gov-
ernment may deem fit to impose in
accordance with the rules, if any,
made under section 30.”

So, this Act regulates the entry of
foreign capital into this country, and
no industry can start without a licence
from the Government.

Surr B. GUPTA: What about the
existing ones?

Surr C. P. PARIKH: Before an in-
dustry is established in this country,
the Government will see whether it is
in the interests of the country, whether
it is an industry which can be built vp
by Indians themselves. These are the
factors that are gone into. All agree-
mrents which are entered into by
foreigners are examined by the Liceng-
ing Committee and great control is
exercised on the foreign capital which
may come into this country. Govern-
ment studies whether we can stop im-
ports by asking foreigners to establish
their concerns here.

Surt B. GUPTA: And import their
capital.

SHr1 C. P. PARIKH: This Bill gives
special exemption to the three oil re-
fineries in the country. The sections
of this Bill will not be applicable to
the oil refineries. This is the only
exception made. Before this excep-
tion was given, the Government con-
sidered well and satisfied itself +{hat
this industry could not be developed
by Indians themselves and that the
capital required and the technical skill
required would not be available within
the country. There is no point in im-
posing restrictions which the foreign
concerns will not accept, so long as
the industry itself is in the larger in-
terests of the country. All these ques-
tions are considered by the Licensing
Committee on which sit Members of
this House as well as Members of the
other House. I can testify to how the
Licensing Committee is treated by the
hon. Minister. 82 cnses were put bhe-
fore us for licensing udustries in the
country. 80 were recommended by
Government. Two were left to the
decision of the Committee. In one case
we approved and in the other we dis-
approved, and the Government carried
out our recommendations. Therefore
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I want to say that the Government
does not act in an arbitrary manner
which will be prejudicial to the inte-
rests of the country.

I may point out to the hon. Minis-
ter that instead of taking drastic action
under section 18, a mere warning will
be sufficient to improve a concern
First, he must warn the concern tc
behave in a proper manner. He him-
self quoted the case of the Indore Mills.
He warned the Indore Mills that if
such and such improvements were not
made by the management, the concern
would be taken over. The manage-
ment took heed of the warning and car-
ried out the necessary improvements.
Therefore I have to ask him that a
mere warning will be sufficient and
should be resorted to in the first in-
stance.

« He must also examine why a concern
is not earning. It may be a case of
surplus labour in the industry. There
are cases in which different concerns
of the same size have different
strengths of labour. One concern em-
ploys 1,000 men and a similar concern
employs 1,500 men. The hon. Minister
should examine how much of labour &
concern can actually stand. This
should not be examined by the lower
administrative staff.

Suri B. K. MUKERJEE (Uttar Pra-
desh): Having the same sort of machi-
nery?

SHRI C. P. PARIKH: Yes, having the
same sort of machinery. Only the
management should not retrench
labour in such a way that the labour
will be in the streets. (Interruptions
from Mr. B. Gupta.)

MR. CHAIRMAN: Mr. Gupta
making up for his long absence.

is

Sur1 C. P. PARIKH: I will be able
to give a reply to whatever he says.
With regard to surplus labour, Sir, it
must be investigated, and this should
not be considered as a ground of in-
efficiency. The management might be

Planning Commission in regard to
labour, by trying to find out alternative
employment, etc. Only labour should
not be thrown out in the streets. Then,
there might be over-production also
at times. It might be a case of zeason-
al work or seasonal demand. Govern-
ment should not iry to take over
an industry simply because of over-
production or under-production. These
things should not ipso facto be made
grounds of inefficiency. These things
might happen in the future and there-
fore I appeal to the hon. Minister that
these factors should be taken into
consideration before he considers a
concern as mis-managed or inefficient.

Now, Sir, I will come to the small
undertakings for which the amendment
is also made. Now the hon. Minister
has wisely taken also the industries
which have less than Rs. one lakh capi-
tal under its purview under this Bill.
It means factory employing 50 or 100
persons, 50 with power and 100 with-
out power. Therefore it is covered by
the definition of factory. He has
provided exemption under clause 29(b)
because some small concerns are wiped
out by large undertakings. He wants
to study these small undertakings and
if they are going on properly, he wants
to encourage them. The policy of the
Government seems to encourage small
industry but this section is to see that
these small undertakings don’t take
advantage by producing spurious drugs,
or adulterating drugs. If they take
undue advantage, should the Govern-
ment not have some control on them?
Therefore they are brought under this
section. He has tried to define it by
saying that no new article can be
manufactured without the consent of
Government. That important provi-
sion is necessary because the Ministry
of Commerce and Industry have big
responsibilities. Some small concerns
manufacture articles which are not con-
ducive to civil liberty such as explo-
sives which are not considered desir-
able for public safety. Therefore con-
trol is necessary.

Before I close I wish to go to Chap-~

nking all steps as enunciated by the \ ter IITA. The industry is controlled in
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matters of management. As regards
control on labour, the Labour Relations
Act is there. But the prices and other
factors are also of great importance
to the country and therefore he has
brought in here although the Essen-
trial Supplies Act and the Supplies of
Goods Act are existing. Those acts
are expir'ng in 1954 or 1955. But the
Amendmg Bill will be permanently on
the Statute. Government, in a con-
trolled economy, has to see that there
is proper distribution and that the
prices are reasonable.

Section 24A is very punitive. For
the technical offence of one employee
all the Directors of the Company are
made liable. That is not fair and
just. The Directors sometimes do-not
know what technical mistakes are
made when they employ. 1,000 te 1,500
persons.

- SHrr C. G. K. REDDY: What is the
Company Law on this matter, whether
the entire Board of Directors are liable
or not?

SuR1 C. P. PARIKH: They are liabie
under the Factory Act and this act also
puts a seal on that. I am pointing out
to him that it is no use involving the
Directors unless they have knowledge
of the mistakes. It is no use penalis-
ing all the Directors. Because I know,
with the existing provision, many
Directors refuse to come on certain
concerns and they say ‘why take such
responsibilities’? Why should they be
penalized for one worker’s fault?
Therefore I would ask the hon. Minis-
ter to examine this. Even though it
is a late stage, if he wants capital
formation in this country, if he does
not want to harass the people prommot-
ing industries, then these factors should
be taken into consideration and unless
the intention or knowledge is there,
the man should not be penalised.

There is another clause dealing with
substantial expansion and  articles
manufactured. It is right that they
are also brought within the purview
of the discretion of the hon. Minister.

1t is no use entering into litigation as
to what is substantial expansion. The
Government’s judgment should be
final There must be some confidence
in the Government especially when it
is conducted on democratic lines.

Sir, with regard to one amendment
which is brought forward by Shri
Kishen Chand I would like to say this.
He says:

“Subject to the condition that no
liability is created on the under-
standing in any way and the original
management will not be responsible
for losses incurred by new manage-
ment.”

Sir, if the original management is res—
ponsible for the losses which are
incurred in the old year, then naturally
when the new concern is taken by a
new man, he will take one or two years'
to do it properly and how can he be
held responsible for losses which arg
inevitable and which he would have
incurred even though the old agent
was managing? Therefore we must
have some trust in Government in
these matters.

With these words, I support the
amending Bill.

Suri C. G. K. REDDY: Mr, Chair-
man, Sir, I will not go into the details.
of the Bill. In fact I have tabled cne
or two amendments and when the oc-
casion arises, I shall certainly refer
to them. But in discussing this Bil,
a good deal of principles have been
brought in by hon. Members and I
should also like to make my contribu-
tions in so far as those principles «re
concerned. I was rather surprised,
not exactly surprised, by my friend
Mr. Ranga when he said that he has
become convinced after 5 years of
independence that there is no case for
nationalisation. He said in passing,
that because of the fact that there has
been a paucity of trained personnel to
run these nationalised industries and
also because of the experience that,
he seems to think, has been gained'
during the last 5 years through the
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nationalised industries, he thinks that
we should go very slow and be very
circumspect so far as the policy of
nationalisation is concerned.

Sir, the faith in the principle of
nationalisation is not dependent on
any temporary conditions. If we have
not the staff, it does not mean that
our belief in nationalisation should be-
come any the less, Our responsibili-
ties and our duty should be to train
more and more staff so that the
nationalisation of which we are con-
vinced and which, I think, even the
Government, following its generai
policy, half-heartedly accepts, may go
forward. So our responsibility and
duty under these circumstances......

SHr1 H. P. SAKSENA (Uttar Pra-
desh): We are committed to it.

Surr C. G. K. REDDY: So the Con-
gress Party says, but by their actions
we can well see that they are not
committed to it. They are committed
to skipping it at every corner. Having
said that, I would like to say that so
far as I am concerned or the greater
section of the Opposition is concerned,
we are fully behind this Bill that
there must be some restrictions put on
the development and there must be
regulation of industries in the country,

[Mr. DeEpuTy CHAIRMAN in the Chair.]

because one of the articles of our
faith is planned economy. But I amr
sorry to say that although the Govern-
ment have introduced this Bill, they
don’t seem to appreciate what exactly
the implications of planned economy
are. You cannot have half-hearted
measures, you cannot take a measure
and stop half-way. You cannot take
measures which would not have the
full effect of a planned economy. This
may be a piece of one of the few steps
that can be taken towards planned
economy but planned economy can-
not be introduced or laid down in
this country or any other country

through one of those acts. Each act
must fall into its place and the
whole thing must come together.

Therefore. I feel, that although I am
going to support this Bill and although

we should see that Government or
some agency should regulate and see
that help is given to develop the in-
dustries in the country, we should also
not forget the fact that merely because
we are passing this amending Bill into
an Act, we are taking a big stride for-
ward towards planned economy or to-
wards nationalisation or towards any
other thing that we believe in. I am
stressing this fact because every time
when a question of nationaliszation
comes, every time regulation of indus-
tries or restrictions to be placed on
industries in the interests of the pub-
lic come forward, the Government
turn round and say “Look at the Bills
that we have passed and the Acts that
we have put on the Statute Book. We
have the powers to regulate and when
the time comes, we shall regulate.”

As the hon, Minister in charge of
this Bill has himself told us, ever since
1951 there have been only two cases
which have come under the purview of
thiz Act. In spite of all his experience,
in spite of his own inclination, this is
the position. It is not as if there have
not been any occasions for bringing
this Act into operation., In spite of
the fact that there have been occasions
for that, we find that only two cases
have been brought under the operation
of this Act. Now I should like to ask
the hon. Minister why he wants to
take additional powers if he does not
want to exercise even those he actually
has now. If he is convinced—and 1
take it that he is convinced—that con-
ditions in our country today are such
that a good deal of regulation, a good
deal of assistance and other develop-
ments under governmental auspices
are necessary, why does he not take
advantage of those powers which he
already has? If he does not use aven
those powers, what is the meaning of
giving him more powers or in his ask-
ing for these additional powers? By
these facts and by your own past per-
formances we are convinced that you
are not going to exercise these powers
at all. Then what do you want them
for? Do you want them just to make
a show of your regulating industries?
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Is it because you want to show that
under governmental auspices the deve-
lopment of these industries is going
on? As far as we are concerned, I
may assure the Government that we
are not to be fooled by such profes-
sions. All that we can say in support-
ing this Billis that there are accasions
for controlling the development of our
industries and all these powers of con-
trol will have to be fully used to pre-
vent haphazard development of our in-
dustries. The uneconomic industrialisa-
tion, that has been carried on during
the last few years and that is still con-
tinued to be carried on, should be
checked in the national interest. When
I say that I am only giving expression
to the fact that the country is fully
prepared for a planned economy where
every activity of industry is properly
-regulated not by Government but by
the people of the country. That is the
difference between nationalisation of
the Governmeni brand and the na-
tionalisation or the socialisation of our
brand, of the brand of the people.

Having said that, I would like to ask
the hon. Minister what exactly the
development councils and more espe-
cially the development wing of the
Commerce Ministry have been doing alt
these years. We have heard that this
development wing has been in exist-
ence for nearly twelve or thirteen
years now. It ig supposed to examine
the conditions under which a given
industry is working and in the event
of defects existing, it is also supposed
to recommend ways of improving it
and to give it facilities for im-
porting of essential supplies or devis-
ing
supply to the industry. But as far as
I am concerned, I feel the record ot
this development wing is the saddest
and probably the worst of the Com-
merce Ministry. I do not want to
make the accusation that on many
occasions this development wing has
sold the country to foreigners. I do
not want to go so far as that; but they
have been partial to foreigners and
under no circumstanres can that be

other methods of ensuring their °

J

excused. And it is all the more re-
grettable that (his develocpment wing
under the very nose of the hon. Minis-
ter and the Government here should
go on being partial to foreigners. I
shall quote only a few examples of
how they have shown partiality to
foreign interests in one industry or the
other. Sir, naturally as an Indian
citizen who is interested in the indi-
genous industries, I am totally opposed
to giving foreign interests advantages

over our own interests. If the
10 aM. Government thinks—though I
do not subscribe to that view—that
for the time being we should en-
courage foreign interests here, in the
interest of the development of our in-
dustries, I am willing to concede that
they should also be given certain
facilities. But what reason is there
for saying that they should be treated
with the utmost partiality? If any
partiality is to be shown at all, it
should be shown to our own industries
against those of the foreigner. But
what is actually the case?

If I may quote one example, let us
see the affairs of the Metal Box Com-
pany of India which is established in
Calcutta. It is not as if it is a premier
factory which has been manufactur-
ing cans and such things for the last
one hundred years or so. Compara-
tively, it is a new factory. It{ came
into existence in 1933. And as we
know, if it is a metal box factory or
any other factory which is dependent
for its production on other primary
industries, there is almost always an
indirect interest and an indirect con-
trol of this particular industry, and I
find that the Metal Box Company of
India is also controlled in one way or
other by Messrs. Carreras or other
concerns which use cans that are sup-
plied by the Metal Box Company of
India. We have seen aftft the war,
although this company was only five
or six years old, but as we can expect
when a foreign government was here,
this Metal°Box Company of India
got tin plate for something like 80 or
90 per cent. of its rated capacity,
whereas the other companies which
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have been established much earlier
and which are as efficient and which
also have been supplying their pro-
ducts during the war and have proved
their efficiency to be able to supply all
that the Government needed, they did
not get anything at all. Whereas the
Metal Box Company got about 80 to
96 per cent. of the tin plate that 1s
ahsolutely essential for the manufac-
ture of the cans and boxes, the other
concerns controlled by Indian inte-
rests sometimes got only 15 per cent.
or sometimes only 10 per cent. This
is what happened till 1947. I do not
hold this Government responsible for
what happened before 1947. But the
same people who were there before n
the Development Wing of the Com-
merce Ministry are there, they conti-
nue to be there and even today I find
the same partiality that was being
shown to foreign concerns is continued
to be shown to them. I have a letter
here sent by the Iron and Steel Con-
troller sometime in 1947, in fact on 9th
January, 1947. I am aware that the
hon. Minister and the present Govern-
ment is not responsible for......

Sur1 B. GUPTA: Was not the in-
terim government there?

Surr C. G. K. REDDY: It was there,
but I shall continue my story. As
I have said the Government had to
give the quotas of essential materials
and in this case they had to give
quotas of tin plate to the can manu-
facturers. The Metal Box Company
of India which, in my opinion, should
along with other British interests have
been shunted out of the country, con-
tinued to get as much as 80 to 90 per
cent. of the quota that they used to
get. Not only that. The letter says:

“To Messrs. Tinplate Company of
India Ltd., Calcutta.

Dear Sirs,

I hereby authorise you to release
to Messrs. Metal Box Company of
India Ltd., Calcutta, all surplus Tin-
plate stocks that you may have from
time to time under advice to this
office. Payment will be made to you
by the Company.”

I I said this letter was written in 1947,
January. This Government was not
there and they may say that though
the interim government was there,
they were not entirely responsible. But
if this thing continued till 1952, surely
Government is responsible. They have
received written demands and they
have got representations from our own
industrialists in the same industry pro-
testing against that order, against that
letter. But what has the Government
done? If they want to be partial, they
must show partiality to our own in-
dustrialists. Have they done that? No,
the Metal Box Company of India, this
British firm continues to get the
extra partiality, this extra favour from
our own Government. Is that the
manner in which the Government ex-
pects to regulate and develop our
industries?

If the powers taken in this Bill are
going to be used so that the Metal
Box Company of India or any other
Company in any industry of the coun-
try which is controlled and owned by
British interests can prosper, then I
shall say that it is better you do not
take these ,powers. It is better that
we contend against them in the free
field rather than that Government
should take the powers under this
Regulation & Development Act to see
that foreign interests against our own
interests should enjoy those privileges
which our own interests do not enjoy.

If I may clarify further, Sir, it is
not as if the capacity of the Metal Box
Company of India is larger than any
other company or of all the other com-
panies put together. If you take the
rated capacity you will find that there
are one or two other companies owned
by Indian interests who can manufac-
ture not only the same quantity but
could also manufacture a wide variety
which the Metal Box Company could
not manufacture. In spite of that, you
continue to show this favour and then,
after having shown the favour, you
come here and ask us to give you more
powers, for what I am entitled to ask.

" Is it because that you allowed the
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Development Wing of your Ministry to
go on selling the country to the foreig-
ners? As I said, I am not willing to
accuse the Development Wing to that
extent but I am within my authority
to ask “Why did the Development
Wing do it? Under what conditions
did it do it, and why does it continue
to do it even today?

That is only one part of the story.
Let me quote another instance. Again
and again when the Opposition points
out to the Ministry—it is not as if
we are not interested in our country,
we are as much and, perhaps, even
more interested than the Government
in power—we have again and again
asked “Why does the Government
assist the British interests in this
country? Why does it go on pampering
British interests? Why does it go on
encouraging more and more British
interests to come in?” I see that the
hon. Minister is nodding and saying
‘No’, but, in view of these facts, what
is the answer that he is going to give,
I shall be very much interested to
know.

Sir, the other day I asked a ques-
tion about the incorporation and insti-
tution of a Mill in West Bengal, The
Tribeni Tissues Ltd. I asked if the
Imperial Tobacco Company of India
had any interests in it; not that I was
not sure of it. I know that M/s. Akser
Lawrie of London who are the princi-
pals of Balmer Lawrie & Co. of Cal-
cutta are the sole buyers and suppliers
of the Imperial Tobacco Company of

India and Balmer Lawrie & Co.
are the Managing Agents of this
mill. I asked the hon. Minister

when this Mill which manufactures
cigarette paper produces up to its
rated capacity, whether it would be
the policy of the Government to stop
all further imports of cigarette paper,
and the hon. Minister said without any
hesitation whatever “Of course, we
will stop as soon as indigenous pro-
duction will be able to supply the de-
mand”.

I want the hon. Minister to under-
stand and the Government to under-

stand the implications of the insidious
invasion of our economic field by the
British interests. It is a good policy
that as soon as indigenous production
comes up to a certain figure, when it
can supply the demand of the country,
it is a good policy, a very patriotic
policy, to stop all further imports.
But, if the supply here is dependent
entirely on, and controlled entirely
by, British interests, it is no more a
patriotic act; it is going to put us into
all sorts of difficulties. Now, Sir, the
Imper.al Tobacco Company of India
is not a little company operating in a
by-lane of Calcutta. It is a world
monopoly and if the hon. Minister and
the Government is interested in the
history of the Imperial Tobacco Com-
pany, they will know that whenever
they went into a country, they saw
to it that every cigarette manufactur-
ing company either sold out to them
or they were snuffed out. Since it
may be rather difficult for them in this
country to follow such a monopolistic
policy which they have proved to the
hilt so far as we are concerned in every
country that they invaded, they have
stopped this tactic knowing full well
Government’s policy in the matter, but
seem to have adopted an indirect, but
insidious policy. Now, the hon. Minis-
ter is going te stop all supplies of
imported cigarette paper. We have
our own national cigarette manufac-
turing industries who will be forced to
go on taking their supplies from Tribeni

Tissues Ltd. which is another name for

Imperial Tobacco Company, as I have
already indicated. Sir, if I may go
into a little technicality: the quality
of a cigarefte, to a great extent, de-
pends on the quality of the cigarette
paper. If the quality of the cigarette
paper is a little less than what it
should be, is a little below the stan-
dard, then the entire cigarette, what-
ever the quality of the tobacco may .
be, is ruined. What prevents Messrs.
Tribeni Tissues Ltd. tomorrow from

supplying to one of our own manufac-
turers cigarette paper which will ruin
its market? What prevents Messrs.
Tribeni Tissues from knowing, from
the demand that is made by a parti-
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cular company on them for cigarette
paper, the entire production figures of
that particular concern and in what
manner that concern distributes it?
All these things, we are presenting to
them. These are the conditions in
which, with a great deal of com-
placency, this Government comes and
tells us “Don’t think of things as they
were in 1947 and before”.

I am not talking of conditions be-
fore 1947. In many fields and in many
respects I shall say that conditions to-
«day are far worse than what they were
under the British Government. I was
in Calcutta before the War; I knew
the European population in Calcutta;
I knew also the influence that they
had at that time and it was of con-
siderable regret to all of us that the
premier city of this country should be
controlled, almost, even socially, by
the European population at that time.
I would only invite hon. Members who
had visited Calcutta in 1935 and be-
fore, to go and have a look at Clive
Street and find out what more in-
fluence has been brought to bear for
the British interests in this country.
We are not talking of before 1947; we
are not talking like children who do
not know how things are. If the Gov-
ernment want to be complacent about
the British, it is only right that I
should point out that their complacency
is going to land us in greater danger.
To me, one of the prime purposes of
regulating and developing industries in
this country should be in favour of our
own indigenous industries.

It is not a matter of law. Accord-
ing to law you can say that a European
-firm incorporated in India must have
an equal footing with an Indian firm.
"That may be in theory; that may be
in law; that may be in any other thing
but practically, as a patriotic move,
it is cur duty to see that our own
industries come up and every power
that we take should be to see that our
industries—not ten years later, but
now—start progressing in a manner
that we may be entirely self-sufficient
in every respect and that we could be
proud in every field of industry.

-

Now, Sir, I have only one more point
before I sit down. Sir, there was a sug-
gestion made in the other House by
a very promrinent Member and an ex-
Minister of the same Departmnt. He
suggested the institution of a Board of
Management whereby, if there are cer-
tain units which are about to collapse
becausze of inefficent or bad manage-
ment, the Government could supply
the necessary personnel to lift up
that unit. It sounds very very good
indeed, but those who understand the
workings of economics know that this
will land us in a greater mess. When
I started my speech, Sir, I said that
planned economy does not mean patch-
work. I know that the Cabinet is a
fine team of patch-work masters and
they do not believe in the fundamentals

. of these things nor do they understand

the implications of patch work. Now,
Sir, take for instance, the soap indus-
try where again one foreign concern
supplies 70 per cent. of the demand of
soap in 1India, namely the Lever
Brothers. Even the biggest industrial
houses in the country, like Tatas, are
nothing compared to Messrs. Levet
Bros. and the thirty per cent. has to be
shared by the others.

"Now, let us apply this principle of
rushing efficient management to the
rescue of derelict soap manufacturers.
Sir, you cannot touch this 70 per cent.
You do not intend to touch it by your
past performance and your present
‘ntentions. The Government does not
want to touch this 70 per cent. which
has been reserved for Messrs. Lever
Brothers Ltd. Out of the 30 per cent.
we have something like 100 or 120
units, excluding the little cottage units
which manufacture soap. Now, Sir, if,
for instance, one factory collapses be-
cause of lack of efficiency and lack of
good management, the Government
cushes with the personnel to bolster it
up. If you lift up one unit which is
about to close down, then some other.
which is less efficient than this must
close down. So eventually you will
have to start rushing about from unit
to unit to bolster up production which
possibly may be higher than what we
actually need. This will naturally 1and
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you in a great deal of mess. When
they accept a suggestion which looks
to be good on the face of it, I want
the Government to examine the impli-
cations of it to know whether any
action that they contemplate is really
in the larger interests of the country,
and whether it will stand the test of
time. You may, as I said, be able to
help one small unit somewhere by
rushing to its help, but by rushing to
the help of that unit another unit is
affected and must need close down.
That is the law of economics. You
cannot keep one unit down, o that
:he other unit may survive, So unless
*his regulation is properly done in all
1ts aspects it is not going to succeed.

Take for instance the control of
~apital issues under the Finance
Department. If you are taking powers
under the Commerce Ministry to re-
gulate and develop industry, and the
joint Controller of Capital lssues goes
on acceding to every application for
the establishment of an industry, then
it is bound to be a failure and what-
ever powers that you may exercise
under this Act will be nullified by the
acts of the Controller who may indis-
criminately give permrission for more
end more factories to come up. There-
fore, what I would suggest is that
every policy of the Government in
every department must be dovetailed.
Unless it is a co-ordinated policy, a
concerted policy, a policy which takes
into consideration all aspects and con-
ditions in this country, any little
power that you may take and in what-
ever manner you may exercise it—-
even the most vehement exponent of
such a policy will admit by itself it
will not cure our ills, and as I have
indicated already it may land us in a
bigger mess than what we are in al-
ready.

Therefore, Sir, although I give my
{ull support to this Bill I must impress
upon the Government that this Bill by
itself cannot do anything. It may AdAn
something worse. Unlesg the Govern-
ment comes out with a comprehensive
legislation whose main objective and
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main aim is for a completely planned
economy, it will not be possible for
us to see that the industrial field in this
country is properly regulated and pro-
perly developed so that we may, in
the shortest possible day, look back
and be proud of the achievements so
far as the industrial field is concerned.

SHRI B. R. DUBE (Orissa): Sir, 1
welcome this Bill as a whole but I
have got certain objections to the
provisions made in some clauses, I
mean to certain penal and procedural
provisions in connection with the trial.

Now so far as the proposed section
25 is concerned, it is very necessary
because as a lawyer I have experienced
the difficulties arising from the absence
of the provision made hereunder, so
far as the delegation of power to the
State Government is concerned, in the
Essential Supplies (Temporary Powers)
Act, as in that Act there was no pro-
vision for the officers of the State to
give directions themselves and even
if any act was done under the direc-
tion of the State officers the offenders
were escaping openly. They won’t be
able to do so because there is now the
provision in section 25(2) according
to which any power exercisable by a
State Government can also be exercised
by any officer or authority subordinate
to that State Government.

Now I shall deal with section 27.
Formerly the provision was that with-
out the sanction of the Central Gov-
ernment no prosecution could be
launched but according to the propos-
ed new section 27 on a report in
writing of the facts constituting the
offence made by a person who is a
public servant as defined in section 21
of the Indian Penal Code, it can be
done. This is an improvement so0 to.
say.

Now so far as the proposed section
28 is concerned I have great objection:
to its incorporation in the Act for the
reason that the burden of proving that
he has not contravened any order
under Section 18G is put on the per-
son prosecuted. My submission is that
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this 1. agamst the principle of juris-
prudence, under which a person 1s
taken to be innocent unless the con-

trary nnted But here in  theése
provi- ad that it 1s presumed
that 1 «d 15 hemg prosecuted

-

for A6t ot 4G h s

presume to be guwilts unless the con-

trary 1s proved by him I submit, Sir,

tiat provis on 1s derogatorv to the
1% .

puneip'e€ of criminal law  So I sub-

ni Sir that this provision should
.t there The ordinary principle
= nllay shogld find a place -

ibe Bill atself ‘_

g ~

SHRI DU (‘ladias)
gy hon  fiiend
tni1 suntlar nrovisions are found 1n
t e Ds ntial Supplies (Temporary

Provis ons) Act and the Supplies and
Prices of Goods Act where the burden
of proving the guilt of the accused
does not lie upon the prosecution but
1t falls upon the accused to prove that
ne 1s 1n_nocent

Surr P R DUBE Mavbe But
voet o that what was 10t there
in tre L1l Act 1s sought to be put
m here @ the proposed section 2
accord neg to whch the burden .qf
proot of innocence 1s put on tne accu.-
ed Therefore my objection and I say
that such a provision should not be
necessary Of course, I have not put
m an -amenc uent to this eftect but 1
feel that 11 will be domng an 1njustice
to the accused who will be tried for
contravention of the provisions of
section 18G

Then I rone to the proposed section
2007wl { object to the summary way
of d ihn, with the offences and
meting out punishment The punish-
ment piovided 15 to the extent of six
months imprisonment and Rs 5000
fine In the or gmal Act we do not
find such ®a punishment  Summrary
pro edvre mav be all right m case of
urnrt onment of three months only but
nct 1 a case where the offender shall
he punishable witn imprisonment
which may extend to six months or
with fine which may extend to
Rs 5000 or with both and in the case
of a continuing cotr nwewmn + h an

42 0 &1

additiona: fin~  n . h

tunt oy !
curmng' v nich such (v« ¢! vl won-
finu>  af e convic vy o Aret

sach con aven ¢

t submit Sir that ordinarily uncer
section 260 three months® imprison-
i nt 1> the pumashment But here
there 15 t1o 1 won for imprisonment for
1 pet.nc wgnths and a fine ot
Rs 3000 2t thar this 18 a very
stringent pumshmeat = Sr, there are

t o procclures one 15 the summons
{1ty ar¢ n t e otter 1s warran?
procedutc 5 summons pro-
( ih person 1»

nt for a perind
) t+s wineteas under warran®

procedure the 1mprisonment 1s for
more than six months But in a sum
mary procedure the bare statenrent 1
taken down and no opportunity 1s
giien for cross-examination as 1n war-
rant procedure where theire are three
stages for cross-examination Under a4
summary procedure merely the sub-
stance of the statement is taken down
and the accusced 18 not 1n » position to

nd h mse  nroperly and he is uot

18! > tor 1 (10ss-ehvamine switably
< v s thmsaion Sir s that in such
¢ ¢~ vhere th: pumshiwnt goes to

the extent of six months’ imprisonment
and a fine of Rs 5 000, the adoption or
summary proceduie s very stringent
I subnmt that this 1s a verv drastic
provision

Then I come to sgction 29A of ihe
amending Bill It says “Notwithstand-
s anvthing contained in section 32
of + ¢ Code of Crmnal Procedure
Todo 1 b ' beaay ful for any “Mazis-
trate of the first class and for nv
Presidency Magistrate o p» 1 1-
tence of fine exceeding one thousanud
riipees on any person convicted of
any offence under this Act” OQOrdinari-
ly 1t t 15 necessarvy to impose a fine
oxeeding Bs 1000 the case will have
to bhe transferied to a Magistrate who
ha got powets under section 30 ot
the Criminal Procedure Code or have
to be committed to the Sessions Ceutt
for trial So my submission 1s that
these penal prov sions are very strin-

nt Wh o 1t rmmting  to
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develop and regulate industries when
we are taking up such a matter, 1t 13
not desirable that we should adopt
such stringent provisions and I appeal
tu the hon Minister 1n charge to tak~
into consideration the suggestions 1
have made I realise that I have nol
put toith anv amendment but for the
sake of equity and good governmrent
T submit that the hon Miuster should
take 1nto (ons deration my suggestion
ana delete the-e clauses so far as
summary proceedings and special
powers regarding fines are concerned

Snr: RAJENDRA PRATAP SINHA
(Bihar) Mr Deputy Chairman, Sir
tne 1ndustries have a definite role n
our planned economy They have to
come up to certain standards of effi-
ciency and production and have to
work 1n a planned manner according
to the pattern set out in the Plan

Now Sir 1n the vear 1951, Govern-
ment brought forth this legislation—
th~ Industries (Development and Regu-
lat on) Act with the principal object
of enabling 1t to implement the poli*y
of development and regulation of
industries along the lines recommended
by the Planning Commission  Sir,
under this Act the mrajor instrument
was the mstitution of Development
Councils which were to function In a
manner to bring the industries to con-
form with the development pattern set
out in the Plan This 1dea of Develop-
ment Councils Sir was borrowed from
the UK Act of 1947 The entire com-
position and function of the Develop-
ment Councils was taken from that
Act of UK Now Sir we find that
the UK experiment has completelv
failed The hon Minister has himself
stated 1n his opening speech that mn
the countrv in which these Councils
were first started they have not had
smooth sailing and out of a number
of Councils started only two remained

out of which one was almost in the
process of bemng extinguished 3o
Sir only one Development Coun-il

namelvy the Cotton Board, has so far
succeeded 1n England But there are
special reasons for its success Thie

{ COUNCIL |
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Boatrd was 1n e;mten(e long be%‘ci)re the
1947 Act (ame nto operation, unde~
a different statute and under a different
name Therefore Sir I submif f{hat
the Cotton Board cannot be a corre~t
criterion for judging the success of ‘he
Development Councils  exoryiment 1o
the United Kingdom The ch ef cau<es
Sir for the failurc of the Developmen:
Councils 1n the UK may be summea
up as follows The very i1dea of the
Development Councils of statutory
nature has not yet found favour withx
the industries Then, Sir, the manner of
their composition that 1s to say, nomi-
nation of the concerned interests—
employers, employees and also of the
general public—has not been favoured
either by the employers or the enm-
ployees who look upon these nominat-
ed members as not bemng responsible
to them Then, Sir, as I said the .n-
dustrialists have not wviewed the
Development Councils with fayour and
have not given their unstinted sui)pon)
to this 1dea because of their inherent
distike for governmental and outsid>
interference In the United Kingdom
the 1dea has now gained ground that
old and established trade associations
were more useful and better suited to
deliver the goods than the Develop-
ment Councils which merely duplicated
their work Lastly, Sir the Develop-
ment Councils héve” failed to assist
the weaker nnits and less efficient unifs,
because the more efficient and strong-
er units have not liked the idea of
sharing their trade secrets with their
weaker brethren which might lead to
more severe competition between them-
selves

Now Sir an mmpartial study of the
conditions prevaihing in this country
will prove that similar factors are

operating here which were respons:ble
for the failure of this experiment in
the United Kingdom The hon Minis-
ter said that they had appoipted 3
foreign expert to advise them on the
formation of Development Councils
We are not aware of the report of th.s
foreign expert, but we take it that his
advice must have bheen 1in favour of
the Development Councils apd therec-
fore the two Development Councils n
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this country were constituted But
we would very much like that a copy
of the report of this foreign expert
should be placed on the Table of the
House <o that we may see it for our-
selves To me 1t appears a very
fantastic idea that we <hould go on
pursuing experiments that have failed
in the United Kingdom Does the
Government c(onsider that the condi-
tions operating here are quite favour-
able for the growth of Development
Councils although they are not m
England® Then, Sir are the Govern-
ment aware ot the recent trends in the
United Kingdom? The movement there
now 1s lowards a sort of halfway
house—a type of body with similar
functions, but less formal and not
1 a sta‘utory basi~ ik~ the Joint
Adysot Committees on Wool and
China Clay which have been formed
cn a voluntary basis and not under the
Act of 1947 Is it not a waste of
time and money if we 1nsist on pursu-
g the experument of Development
Councils which we borrowed trom the
United Kingdom, when they have fail-
ed 1 the country of their origin?

Sir. the machinery of the Develon-
ment Councils may have failed, but
the purpose for which they were n-
tended still rema.ns to be implemented
The positive, the creative and the
constructive role of the law. which 1
the most important aspect of this law,
still remains to be fulfilled Therefore,
I submit that we should now strike
out a new path and evolve some new
machinery instead of pursuing these
Development Councils in order that
the situation in the industry may be
met, and properly tackled

The other aspect ol this law 1s the
regulative aspect, which has in 1ts
turn  two aspects—preventive and
curative On the preventive s de, the
Government has started the licensing
system for new industries and for ex-
pansion of existing industries so that
the country’s resources may be divert-
ed i a particular manner. But, Siv,
the prevent.ve aspect does not end
there There are other steps that have

to he taken I will give you only one
example It 1s conmrmon knowledge
that our industries have friftered
away their profits and resources Thev
have not cared to set apart a portion
of their profits for purposes which
need greater attention than the pay-
ment of disproportionately high divi-
dends and high managing agents’
remunecration In other countries we
fina that the following purposes are
al-o entitled tu a share out of the
profits, «nd they are given higher
priotities even to the payment of d vi-
dends These a1 R #atch work;
replacement of machinery adoption of
new lechniques, 1mprovement of pro-
ductivity of labout greater amemties
to labour These are completely 1g-
nored here, and no provision is made
out of the resources and profits of our
industrial undertakings for these pur-
poses To support my contention f
will refer you to ‘“The Industrial Pro-
fits 1n India during 1936-1944"
published by the Research Department
of the Federation of Indian Chambers
of Commerce amd Industry At table
VI they have given trends of dividends
paid. contributions to reserve funds
and managing agents’ remunerations,
m texm  of percentages of net profits
I will not go into the details but will

wply give you their conclusions
Arawn from this table —

“Our table shows that the majority
of these industries have followed a
policy of distributing their profits
by way of dividends rather thaa
building up reserves over the greatei
portion of the period It cannot also
he asserted that over the whole
period they have adopted a conserva
tive policy in regard to dividend
pavment having regard to their post-
war needs and problems Iron and
itr el and cement have kept back
very little of their earnings fromy
their shareholders, for both of them
have d stributed nearly 90 per cent
of their profits in this manner”

Sir 1 consider that the Government
<hould take :mmedlate steps. under tne
powers now given to them under this
Art to regulate the distribution eof
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(S Rajeondia Fra ap diuia
prafitsiand mevent the fritlering aw
of the~resources of our indu.iries
wni i are national resources, and 1if 1
1S necwassal”  they »hwd wmend the
Compantes Act 1a order to prevent
these industries trom frittering awav
their resources 1n thic manner Go ~
ernment should exam ne ths point im-
mediately and introduce such amenc-
n relevant law as
th order to prevent
thi

Now Sun {aking the curative aspec
of this law we would like to know
fromi the Government mn what manne

the « i merate this law Thert
are ey 0l (oncet i,
Y I oured atter Do
t1 n nt eonsider that they wi'l
onl adi emergency when
an ndert bout 1o collapse
B i 1l tiner impotrtant situi-
tions 1 vh h tr v must act ani
myprove the 1vo1aou i ot a concern
Thaie miy le ol T unts and they
e by o the mt o) cawpacity  to
mncrcase their production «nd thereby
lowcr their cost but they mav et
have the necessary  finance Then
tlere mav te uneconomic units whirn
ne~d oxtaston Th o there mav 1

o1t ot dete plants which need to h-
rel ov ited before thev could give opti-
mum product on at lower (ost  Thes»

cases mav be there berause ot different

rc ons [t may be that <ome of the
mauagin agents m.yv he completely
i p b t1r t mi he that the -
managing agents may not have

erough crcdit 1n the market fo raise
suffictent funds to effect the change-
that are destirable In other cases there
m1y be genuine difficulties in raising
finance Then as T have pomted out
there masy be managing agents who
may be only concetned with their
remuneration and dividends and n
<pite  of the resources that thev
may have thev mav not care to 1m-
prove things Are the Government
thinking of getting a survey made of
all such <itnations and acting as the
situation may demand?

ol \423

T next question which arises 1S
Li W1 5 gong to manage all
this? In this connection I would sup-

It he rzaments which were ad-
hon triend Prof Ranga
tor e oo on 0ot a cadre of mdus-

trial and ¢ormer.1al services We all
know that the big business houses in
this country have their own cadres ot
services which grow up with them
They learn by experience they deve'op
a certain amount of insight and fore
1<ht in the management of busines-

W annot qust do away with that and
11 . either the private con-
Crt t onalised concern with-~
¢ wdre of ut®ustr al
crvices I would
1 1ely  uppcat Prot Ranga in this
{ 1 Governn ent should take eany
stens to estat lish such a cadre 1r
the beg nming thev should take to
emerpency t 1t vtnrent from  among
te gt ~s  houses 1n the
n Uy ) 51 ts
er s
T with all humality
i Ha ke to submud
one Yot We'l mv hen friend

P niit K 1
croaloat o

used the guestion of
by the Government of the

\ ! nm ftees 1n some matters
! o Vinotar for whom I have
vt eg 1d d that the House was
titl 1T1hour ng under the old legacv
I 1 e rule and Government I
nust thmt Sir that the hon Mimis-

ter seems to be labouring under -
me » d idey of con ar1ance He
serm 1 propound, Sir that becauvce
there 15 a responsible Government

there 15 no need for consultation and
discus »n His thesis appears to
alwavs ‘T Kk ne or remove me” But
Sir I submit that that 15 nct a correct
attitude That 1s the verv negation « f
parltamentarv government which s
bhased ent rely on discussion and con-
sultation There 1s no question *
either taking him or removing him

We simply want that he shou'd afford
opportunities for ample discussion and
consultation not only 1n this House but
also outside this House and 1 mav
‘> hn from 1 namphlet which give

~n
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now the Industrial Development and
Oigamsation Act 1s functioming and
from where we have borrowed our
own Act
Lo 1y says dhat ne i
1ce s to consult wit
representt @ employer

vlr 1 In the mdusiry before

an order 1s made The practice
followed has been to hold prelivm-
narv ¢ ccussions  then to ssue a
a1l rder on which comments are
nvited and finally to make the
order tself in the light of these
comments Each order must be ap-
proved by Parhiament by affirmativ >
resolution so that there 1s oppor-
tunmity for debate on each individual

e Y=
I submit Sir, that the United King-
dom Government take to such an
elaborate method of discussion nct
orly ins de {ne Parliament but a'so
outs.de the Pailiament They are also
a responsible Government and ar2

functioning 1n the orbit of parhamen-
tary democracy Noiv Sir, if this
House msists that opportunit es shoul i
be o ven for ample discuss on then we
are tod that we do uot understand
‘the meanmg of Responsible Govel -
ment’ Sir I submit to you that i
th s 1s how they are functionming 1»
U K, there 1s no point why we should
not function and operate our Acts in

tic 0 t hon Thank you Sir

S (LR (Bithary Sn at the
A 1 I 210 say that I hold no
r b it 1 dustitabists or for
the labor 1 puirely speak tiom he

w | how the pubilc can be

11 nd affected by this piece
of legislation (Interruption) Surely
the term public’ 15 so wide that i1t can
include any class of person even tho.e
who 1dentity themselves with sepa-
rate groun<  And <o I have to make 1t
cle r I r n he public point
LUNERY pe o of lesslation =il
work Ot course the hon Minister
has not spoken about nationalisatiin
and the ather parties also have kept
silent over this as modest people
However whether 1t 1s nationalisation

or not ‘here may be a disputg-over
regulation and development also [
heard a whisper comuing fromgsome-
I 1 1s mu h less a regulatton

nd 1t 1s more a stran-

icustry I ¢dhid naqt

nr +{ vven that bhecause there ire
tifiecr nt angles from which people
may be looking at things Some may
say 1t 1s strangulation and .ume mav
ay 1t 1s regulation But what strua
me 1 that the Government »
Sroq v nd step by step gomg to-
wards nationa isation I would have
very much  welcomed nationalisation
pure and simple rather than nation-
all.atin by dniblets as t 15 affecting
he economy of the couniry in some
respects As we have seen, Sir, and
perhaps you might have seen how the
capteatists and mdustiia! X~
press=d themselies, aid Ny
Sir St vastava vra 1 d
that with hrs tears in his eyes he had
~ome to express his views and then
there was another friend who sprke
and about whonr some remark was be-
ing made by somebody in the lobby
that the 1industrialists do not dive
their support through their heart H» n
through their cap These remarks as
10 whether 1t 1s the <uoport through the
can or thrrugh the heart mav have
some casual effect But all the sane
some support i1s given tc th s measure
which amms at the development and
regulation of industnes What I fear
1s that there should be no need of we-
mg afra d of the word nationalisation’
and when T thought over this 1t re-
minded rre of the story of a k ng who
got a beautiful parrot and entru-fed
1t to his Mimisters and <ervants to t ike
care of 1t and at the same time told
them Mind vou 1f any of you cane
to me to report that the parrot 1s dead
then 1t w11l not bhe all well with that
person and that person will be hang-
ed” After a few days even in spite n{
the good care that they took about
the parrot the parrot expired Now
who was going to report about 't te
“*he king? At last a Minister came

to thc¢ kmg and told him  “The
p rrot 1> lving m the cage with *s
<tretched with i«

hands nd  feet
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eyes sunk and mouth wide open
After hearing tlus description the king
asked the Minister Do you mean to

sat that the puior 15 dead”? The
Minister 1cplied, No Sit 1t 1« what
you said So here also we find the
same thing The nationalisation 1s
conung n driblets But when we
embark upon nattonalisation, we

should be very careful and we should
take note o@ the Tresponstbility  of
nationalisation al-o

Not only here but in regard to a
good manv other things the Govern-
ment trv to lay their hands but thev
do not takce tull  responsibility  As
somebody <aid 1t looks as though they
do this mote ‘o at sfy then powcy-
hunger rather than with any idea of
helping thc industrv  of helping the
cause of the country If they try to
lay thenn hands ou many things and
fight -hv 1l the time of the conse-
qu n es ot stch action then they be-
come open tu the charge made If you
st plv put your hands on everything
without caring for the comnseguences
the people are left to shed their tear-
while this nationalisation by driblet,
merrily goes on Here they do not
seem to have foreseen how the people
engaged in the indu-try would be
aflected Ag I have already stated 1
have not scrutinised each section, and
I anr not going to suggest like a lawyer
that a comma should be placed here
or a full stop should be placed there
Nor have I tabled any amendment
There 1s no point in giving notice of
amendments when we see that thi
Hon ¢ cannot have 1ts way even on
constitutional 1ssues and any measures
which come here after being passed
by the other House are bound to go
throngh here 1n spite of any talk
However 1 want to place before the
Government that in the operation ot
this Bill as thev <ay 1t 1s not
nationalisation 1t 1s not strangulation
it i~ regulation and development of
Industries that 1s sought and so we
should <ee how the provisions wnll
affect the persons who are engaged In
industry and the penal clauses that

are contained here can gilve no sense
of confidence to the people who are

engaged 1n 1ndustry No amount of
polishing the Act can remedy the
psychological eftect that 1s there We

wre seeing that this stands in the way
ot capital format.on against people
nvesting their money in industry If
people have got money, they want to
conceal 1t and keep 1t to themselves,
as they do not know when even the
bank balances will be nationalised
when they will be told “You do not
require so much money You do mt
reginre so manv houses vou do rof
require so much of ¢ipital”  Actual’s
there 15 4 war on already between
capitalism and nationalisation and «t
course the party which 1s not 1n power
now and which 15 aspiring to comre
into power 1s finding that therr pw
posc 18 bemng served by such Acts by
which those who are engaged in busi-
ness are being harassed They are al-
1eady feeling in their heart of heaitl-
that this pro e~ 1 Hnlv helping thew
design

11y
Stk B GUPTA  Whose?

Sirt K B LALL They are very
hapoy that thi> situation s being
creited Personally T am a believer 1n
Mahatma Gandhis wav  of think-
mr

SHr1 B GUPTA So are they!

Surr K B LALL If we want to
mould soclety on Gandhian lines we
must be very careful before we put
our hands on anything and 1f we do
Iike this we would only fall into 1 e
traip »f the party there Of cour.e we
are surrounded on all sides from the
ideology that 1s coming from the We-t,

mdustrinhisation  nationahsation, the
idrolo2y of materialist 1elations
Surt B GUPTA Will the hom

Member kindly explain what is meant
by materialisation®

Sart K B LALL Gandhypi taught
us that he could take the wind out of
the sail of these Marxists by <haping
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our soclety on the lhines of the Com-
mumsm that 15 preached in our philoso
phy 1n the Gita which was so  deay
to Gandhin If we believe 1n the
theory of trusteeship of Gandhijn if
we reafly want to mould society c¢n
those lines, then we must fight this
matel:atise Communism that 1s coming
from the West If we want to es-
tablish that equality of mankind whi h
was so dear tfo Gandhiji we must not
follow the path and methods of tre
Westerners in regulating our industry
i making so many laws and in coming
over the neck of the industr alists nd
tinally hquidating them  Before we
wdopt the,methods of the Westerners
which thev apply 1n strangulating the
n-calied private enterprise 1n stran-
gulating the industries that ire m the
hands of priyvate enterpr se when they
fcel that private enterprise 1s the
cem ot society and 15 leading to s
destruction then we should be careful
to se¢ whether we want to follow thc
path chalked out for us by Gandhin
or tho « nrethods  If we follow thoee
Western methods blindly we will be
only fa'ling into the frap of the pariy-
there

Surr B GUPlA Are they
hoob ¢s to 1all into book&v traps®

Swir i B LALL I thou.hi vou will
surely come with a compliment to the
Govarnn ntoand congiatulate them but
1 find that you are never satisfied with
anything done by the Government |
dont hold an bHrief fo th 1dust 1al
ists I have the least knowledge of
an mdustt md am ler t expected to
espouse the case of this or that 1ndus-
tryv butl indusiiies a- a vholc m the
couniry the capital + 1 whole m the
country and how they should be re
gulated o1 controllrd—the » arc the
concerns of every man whether he 15
a learner or a big industrialist as they
affect all and when you ftread on the
path that takes you awav from youl
own 1deologv then 1t 1s surely a thing
for evervone of us to think but I am
not one of those who feel dissatisfied
with or am jealous at the wealth in
the hand of any particular man or the
business community but I really feel
that the money -hunger or th> wcalth

all

!

hunger on therr part 1s surely digging
their grave This 1s a problem for the
Government and for the people This
nwas roused the people also but how
to chéckmate the over-greedness ot
the industrialists who are managing
the industries of the countiy? Their
way of hife 15 surely a thing of jealousy
for those who are the have-nots a
that 1s generating a feeling of amimos:
against them The greediness on t
part of some industrialists and capit
st Iin whose hands the .wealth . F
accumulated or who have become t
cusiodians ot the wealth of the count
and the way in which they are sper
ing money over their own luxur
nave suredy given grounds for atta
h those who are under the influer
of vh W srern philosophy of Commr
ps and oy would oven shoot the
down 1if the) come to power and th
will coniront these people with t
fate that the family of the Crzar n
in Russia

311 B RATH
cotner for the Czar?

Have vou a <

SHAT ' B I ATL ™ At least I nes
thought that there should be su
brutalits' on the part of men whetl
he s v Communist, or 4 Socialist
i i 1 11 philo

! v LT annt k
lie ¥ that o prnintw dr tred
g we should confiont the people w.
that fate Of course, they are maki
mistak and they arc  wmdly gl
I teel that the capitalists are mak:
themselves the target of attack frc
all sides but those who are the cus
cdrans of Mahatma Gandht’s philosop
mnd teachings should not fall mto t
o of the philosophy o 1r'1'g from t
West and confront the people wi
that fate Of course 1t 1s on tf
ground that the Government has tak
up the guestion of regulation of ind
tries so that® fhey may be changi
the rourse of events in course of tu
but whether that will change the cow
of the countrv  or 1t will fall at f{
industry itselt 15 the question 1 .
afraid the way i1n which the regulats
has been taken up and with all the
«lauses and halters—will help thi
carry on the ™mg industries n
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[Shri K B Lall]
ruuril win Perhaps we dont, take
mic accout hew the capitalists and
the industilalists feel in tneir hearts
I don t know whether 1t will came with-
n the scope of this Bill Instead of
bring'g aoout such regulations and
such metnods or halters round then
necks there should be some other
rictwd to bring "them to their propei
genses and also regulate the industries
properly because 1t 1s admitted on a}!
hands—and even ul® Jovernment
which has bioughi{ about ghis Bill, are
convinced and they alse feel in their
heart of hearts that all at once the
nationalisation of mmdustry would not
be poseible by themr and they will not
be able “to carry it out There have
peell  arguments placed +befere the
G oanm+-me friom the side of the
mdustrialists that private enterprise
cannot flourtsh by such laws like this
Government also feel that-they cannot

r 1e men with such incentive re
(SRR

12~ 1 the

saine wnat (e persons  engaged 1n

busuess know how to run 1t not the
men 1n office or with technical quahh-
wations who may be mvited by the
Public Services Comnyssan for run-
mng of industries to carry on these
industr es  The 1ndus iy cannot be
cairied on 1 that tashion Govern
yeut 15 also consclous of this fact that
ou people tramed in these industiies
vt carry on with that sincenity,
with that abilitx with whi h even in
ERusstd they haye carried op their in
dwtring Aller all they are ousiness-
men and they only know Pounds
Shillings and Pence They, have no
othey feelings Even God has been
dispensed with and there 1s no othe:
septiment with them and even in our
coynt:v businessmen-~the, banw class
of people I dont cast anv aspersion
on them—they know the business and
they have got the insight and foresight
of vusiness Because then; very cul-
ture and sgnskgr 1§ 1n that way So
they know they can aipply their mind
ana energv I1n brnging the busine s
to « proper ‘evel put a man who has

vt that t winess tradition mm his
1ol s communitv

no

ot 1n man

“

\4 g
4 L4
w10 1as the tradition of service
v1e “amilv cannot oe a good business
¥r °nd o erybody should agree with
¥ A servant who has always got his
own paid salary, his own allowances
and hs own pleasute axd tomfort s
the least man to make any sacrifi e
for the sake of his indusfry The
businessman has to sacrifice traditional
fy. He carns and also spends foi the
business He knows when he has to
apply Iis mind and how he has
apply it how much crnergy he ha.
put and how much of hatdship he h >
to take upon himself They have buil*
up a tradition The servants clas>
cannat build up a tradition of business
The Westerners have been brought in
the tradition of Pounds, Shillings anli
Pence and nothing else and they attac
very little value even to family Nhie

their tanmuily consists of husband wite

md wo rmnor children wnd not cven

tathet o Hiother o1 anybodv ol Sy
1 !

o 1 [ n -

an oour 1oy hay 11 ountiy

there 15 ainger

-
Sur1 B GUPTA But vou are gomg
to ride 1 the Coronaton procession

Sfury X B LALL In our countiy
YN ot oone down to tHat eor
1, up 1l nonw  So we have to buiii
up our o n traditions and not wal.

imio 11is pith and I am afrmd 1f we
Walk that path now we will lose our
nwi deol gy owr tradition, our philo
snpny ol Jite that our Mahatma taught
s As a warhng T an aviag the

words and Bsubmit that although we
siipport this Bill these pomints har I
Haie referred to should be taken into
consideration betore we walk nto

I a lout of our friends i opposttion

b

Suri B GUPTA The parlour wijl
disappea; at the sight of you

Smri k=~ C GEORGE (frdvaticore-
Cochin)- Sir the hon  Mimister tor
Commerce and Industry was trying to
paint a rosy picture of the tutule n-
dustrial development of our country
throueh the mmplementa 1on of this
measure  But as far as I am concerned,
ke was unable to convinece me
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The objecl of this Bill 1s to imple-
< ent the mndustrial policy of the Go¢*
ernment. ‘In the words of the Planning
Commission itself th¥*Industrial Deve-
lopment and Reguldfion Act of 199
s detened th~enadfe the Governmen
to carry out its industrial policy. ArH
whaf® is this industrf®l policy of tif3
Government? The Planning Commis-
<jot*says what it is. I do not want
to’ quote the whole passage here. It
e the Commussidn’s report
known to the Members oi this
louse, It -ays that the essence, of
tuat poliey 1> to establysh strict control
ovel the priv ate sector of our industry.
But I think thi, control goes far be-
vond and 1t goc to the extent of
‘. kmg all the powers into the hands
. the Government and I wish to make
1 clear that we do not support this
volicy ot ‘g}le Goyerm}mng by which
11ey excrci¢ ruch. coptrol over . the
rivate .ector of our industry auv this
tackwarl siage of our industrial deve-
lopment  At' th-~ same time I want to
make 1t clear that we do not mean
111t Government should not have any
confrol whatsoerer at all. In fact,
ourwgomplaint todayssds that Govemn-
1 mt is not controlling the industries
properly and with a view toessafeguard
{re notionnt interects the interests of
ihe  eonl wucos atel the interests  of
the producers But my point is that
a ths backvard faze of 6w indus-
trialydev-~lonm atthe control contem-
plated by this measure is not conducive
to the industrialisation of our country
Alithnugsh T do n2* »a2r=e with manv
things. that Dr. Srivastava said the
other day. I feel thaf{ he rightlv
stressed the point that it 1s neither
po shie nur dvisd tor Government
to implement. thus Act at this s*age
I am not with him when-he says that
there should be no control at all. The
provisions contained i1n the originai
Act or in this Bill can be understood

onlv in the light of the industrial
ey thit s Len> poi-ued. by this
Government. Sir. what is the policy

that the Government has been follow-
mg up till now 1n the matter of in-

al development? It is still, I
~hould <av. one of imperial preference,
tv v hatever name or mannes vou May

(S i i 3430
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call it. I am sure some hon. hembers
+ 1} object to my galling it imperial
preference. They wmay call it by
different names, but the fact remains
¢-~+ it 1s imperial preference. An

~mation of our tariff Acts and
ar tariff policy wil show thar twenty
oestrics, op national ‘mmportance are
given imperial preference and I wonder
npow under these conf:itions one can
nupe to develop our ovn  mmdustries
here. ‘I would like to give a few
mstances to show how* our
dustria' ventures are being sgue el
out of existen.e because of torein
compefit.on under thig very p, o« ot
the Government, I mean this policy nl
imperial preference. T would like to
take first the case of the soda ash

[P Ly mdust coatd
Kingdom enjoys preferential tarifl.
Ihs > ~adt s Lat there 15 «o nuch of
rore 1wte ‘he courliy tha! ur in-
dustrial concerns are always forced to
work below installed capacity. In
1951-52 our Government allowed 85 000
tons to be mmported of which 65.000
tons was from the United Kingdom.
A1l the same we should not forget that
cur own requirement 1s much below
our own capacity which is only 54,000
tons. Next I take the case of iron
and steori v ooodserew Moo clen
tnere 15 a pieferencg ,and the result
15 that veo a10 producine oaly to the
exte 1L ol once-third of our capacity and
fYar to o account of large-saler un-
porgs, Thondli wur capacity 15 2,000
tas Goverynen ol owed 2000 tuns fo
be 1mported 1n one year. that 1s to
sdv, 11 1%3Y-32 when our actual re-
Lrement » 300 tons. Other
mdu-~tries 1o - ndustry, the
pencil industry, they all show the same
thing. I will be able to cite many
more 1nstances {o show how on ac-
con gt ool gur

(DRSS AR S i

prederent ol ‘ari R
oo o 0t tae Uatted Kinedom Lur own
0oL r s Inde trigs arg anatshing

.nd even Aviang out Thes ~hows that
the present policy of the Government
“Aoes not help the developmunt of our
i.dustries and the mdustrialisat.on of
our country  'he industrialisot «n of
our couniry i< not possible as iung as
ot Gouvernment's poliey is what 1t 18
{oday.
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[Shri K. C. George.]

1

Now, what about the tariff protec- .

-tion given to the industries? Here also
the real protection is given to foreign
.concerns. It is a fact that 50 per cent.
of the capital invested in India belongs
to foreigners and the so-called protec-
tion is really working only in favour

Industries (Development [ COUNCIL 1 & Regulation) Amdt. Bil:

of these foreign industrialists, or those .

working with Indian label only. What
is the result? The result is the same
as that of imperial preference. This is
the result of the policy of favouring
and patronising foreign capital. The
.cycle industry is an instance in point.
The Scn-Raleigh concern established

in Calcutta, the Hercules concern esta- -
“blished in Madras speak loudly against

the future development of our indi-
genous cvele industry.

Government

recently allowed the Parker Company -

to establish a concern here and this
also shows how our small industries
like fountain pen ink arc thrown to the
mercies of foreign concerns. 1 also
understand that as recently as 1952
after this Act came nto existence.
Government have allowed the Duntop
Company to open a bhelting concern in
Caleutin to the disadvantage and ruin
of the existing concerns there. The
industrial pelicy of the Government
being what it is. as I have alreadyv
pointed out, namely, one of favouring
the foreign capitalist as avainst the in-

digenous ones, I am afraid this Act also

will be used in the same direction and
for the same end. The greater powers
that are now placed in the hands of the
Government, the provision for licens-
ing, for registration and the revoca-
tion of registration etc., ete. are such
that they may at any time be used
.against the unfavoured indigenous in-
dustries in our country.

Sir, if that is the fate of industries.
what about the consumers? It is argued
that section 18G is meant to safeguard
the interests of the consumers. 1 do
not want to read the whole section
here because it has alteady been cited.
An examination of it shows, Sir, that
it confers very wide powers on the
Government to act in favour of the
consumers if the Government really
wants to. I have no doubt about that
at all but, is it due to lack of suMotent

T432

powers, I ask, that the Government
in the past was not interfering' in
tfavour of the consuming public? No.
The Essential Supplies Act, the Prices
of Goods Act, were already on the
Statute Book but they did not work
and they did not work in favour of
the consumers. So, it is not a question
of having more powers in the hands
ol Government. It is a question of the
policy itself; it 1s a question of the
atliiude of the Government. The in-
dustrial policy of Government being
what it is today, what is most likely
to happen is that these provisions also
will be used against indigenous indus-
tries and in favour of foreign indus-
trialists in the name of protecting the
interests of the consumers. There is
another provision; in the name of re-
gulating the zupply and distribution,
the Government can ask any ndustry
to close down or cut down production
and the natural result w:ll be ruin of
those industries and unemployment for
workers with no henefit for the con-
shmers, if not the burden of high
prices. Sir. under this policy of Gov-
ernment, our market has become a
speculative market; blackmarketing
has bhecome the order of the dav. Did
the Government make use of the
Essential Supplies Act and the Prices
of Goods Act to save the people, T axk”
I say that it has not done that. The
present Bill is also going to have the
same fate in the hands of this Govern-
ment a: far as the consumers are con-
cerned. What is going to happen. Sir,
is that the indigenous industries will be
steam-rolled in the name of consumers.
This is my fear and apprehension.

Now., what about the producers, the
working classes? The policy pursued
by the Government towards the work-
ing classes does not give us the assur-
ance that this Bill is going to help
them: in fact, it speaks otherwise. The
policy of the Government has been and
still is one of consciously suppressing
them. to help the emplovers, to ecut
their wages and to retrench them and
to increase their workload in the name
of rationalisation of industries. The
policy of the Government is to throw
the whole burden of the economic
crisis resulting from their pro-impe-
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Tialistic industiial pohicy on the con-
sumels and the workers and since that
1s the policv the provi.ions of section
2 of this Bill will be another instru-
ment I am afraid, to be used agamnst
woikers and not for the development
of our industry  Sn, I shall cite some
very recent instances to show how the
policv pursued by the Government 1s
not in keeping with the avowed object
of this Bill and how, for safeguarding
foreign interests our own Government
15 prepared to sacrifice the interests of

our own people and our working
classes

On April 12, the Madras white bosses
suddenly closed down the tram sei-
vices there which, 1t should not be
forgotten 1s an essential service and a
concern which employs more than
2,000 workers

Mr DEPUTY CHAIRMAN
an wdustry Mr George

It 1s not

Surr K C GEORGE I am 1illustrat-
¢ the policy of Government towards
the workmg class This 15 a Bill
according to the hon Mimister to help
the consumers and the workers also

Mr DEPUTY CHAIRMAN
dustrial concerns
not an industry
self to the Bill

In 1n-
Madras Tramway 1s
Please confine your-

Surt KX C GEORGE It 1s onlv as
an instance that I want to bring to
the notice of the Government to show
how 1t 15 pursuing a particulai pohicy
with regard to the workine class
generally The Government did not
raise 1ts lhttle finger though neailv
2,000 workers and the public were
conceined The intere<ts of thousands
of the public were no concern to Gov -
ernment and though 1t has started a
case now 1t has not utiliced exasting
law against them 1 would even ask
why did not the Preventive Detention
Act work against them, which 1s used
always against the Opposition’ It 1s
therefore not a question of having
more powers 1n the hands of Governe
ment to safeguard the interests of in-
dustriahists or of the consumers or of
the working classes 1 will cite an-
othet instanee  Tn Vicakhapatnam re-

|

cently 813 workers of the Hindustan
Swupvard ha e been summarily sacked
a- a measute ot retrenchment Gov-
etnment did not have any monmey to
pay to these workers but the four
French eapsris in the Shipvard con-
tinuc to be paid Rs 3 lakhs  The
rettenchment policy of the Govern-
ment does not affect them at all Gov-
ernment haie enouth money to pay
huce sums ot the otder of Rs 10 lakhs
to the French firm ot Naval Engineers
and 1t 1s only for the workers that the
Government cannot find money This
15 taking place in one of the most 1im-
portant industries of this country and
a most vital mdustrs

Agam, Sur 2000 workeis of the
Cooper Engineering Works at Satara
have been locked out The manage-
ments savs that engines are lying un-
~old T admit that 1t may be a fact
but +who 15 responsible for this accu-

mutation®” It 1 none bat our own
Covernmen  The poliey of our Gov-
ernment 1s to import engines from

Britain and Amelica mnto this countiry
resulting in the 1uin of our mndustis
ar ¢t the employvees bemnz thrown ovu®
of employment

Sir these are only some of the n-
stances 1o show how the industi.a
policy of our Government 15 oy to
worh under the Five Year Plun and
how our industries and the ronsumects
and workers alike are all made victims
of the pro-imperialist polres of the
Government If they are at all serious
aboul the 1ndustrial development of
our couniry, a Bill of thi~ tvpe 15 nut
gome to be usetul unless and until they
alter their industrial poliey basicallv
I« the Government prepatecd to accept
a policv which 1ealls helps the indi-
genous Industry a policy that at the
same time safeguatrds the interests of
consumers and producers”® In that case
it 1< not a Bill hke this which arropsate-
to 1iteelf all powers that would be
necessary but one that would realls
contiol the industry for the (ommoun
good of the country but such a polics
will demand of the Government to
abolish 1mperial preference and con-
fiscate all British capital It will de-
mand of the Gos~rnment to ban imnotit
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of all industrial Ygoods which are pro-

duced by indigenous industries profit-

ably to meet our demand. Sir, today

during the question hour it has been

brdught out that the Government is

nér=prepared to ‘o this in spite of the

fo~i that the hon. Minister had made

nent 1n the other House. So,

Alv chows what the policy of

ment is. T should say, Sir,

o rnment  should control

ix the prices of com-

’ g capa-

C Lo onc

ttiat he Government

~afles for the workers.

ot 1t L)’

the 7.

o odlhe

_ ing of these Councils.

Without taking these sieps—and others

that are necessaiy to raise the purchas-
ing powers of the vast masses of our
people—4t is ‘moonshine to think, I
should’ sayv, of any industrialisation of
the country. It is no use trying to
hoodwink people with this sort o!
leeiglation. T would rather say. Sir
that it is because thce Government is
not prepared to do these things and
others that I hav& Already mentioned,
that' they are in need of such a Bill
as thlﬁ

Sir. before I conclude, T should like
t5 point out that the o rnmeat is not
cprtous about mmplemoatme the provi-
stons of this Dill.  Some of the hon.
Members of this House have already
raized this question. The Five Year
Plan contemplates the immediate sct-
rine up—TI should sayv the word "imme-
diate” e
Counctls industries. The

for seven

important—of Decvelopment |

paragraph in the Planning Commis- -

sion’s Report reads ,L;ke this: “Develop-
ment Councils along these lines are to
he sct up immediately for seven in-
dustrics, namely, heavy chemicals
(acid) and fertilisers, heavy chemicals
(alkali), paper including newsprint
and paper board, leather and leather
coods, bicyveles and parts thereof, glass
and ceramics, gnd 1nterngl combustlon
engines and power— riven pumps”.

Now strangely enough, Sir, the word
‘immediately’ has been given the go-
by and it has no sxgmﬁcance at all
The hon. \’Ilmbter sass that they have
set up only two Development Councils

3l 5436

and thev propose to establish more
after gaining some more experience
and after carefully watching the work-
I am not sur-
prised at this, Sir, because we never
Lelieve that this Plan i. goi:n w be
o ' vionslv In fact I have
1y 1 a plan-
less Plan and as such any ‘e;.l.d:rion
undertaken to iminienent that Plin g
Lound to have the very same effect
which we are expariencing now. The-
hon. Minister stated the other day. Sy,
that the original decision was to estab-
hsh six Development Councils but the
portion that I have already cited now
s~vs that it was seven. Am I to under-
«rand that! the hon. Minister hos decid-
2t va back on the decision of the
Pianaung Commission itself or is it only
a suinple error? From the way it is

. hat th

‘being implemented. Sir. I am inclined

;ink that the former 1s the case. Sir,

~ how things usre going on under

our Five Year Plan and it 1s bound

to be such as long as the Government

is not prepared to change its industrial

policy basically. I am sure the

development and rvegulation of our

industry is not going to be achieved

by this Act as long as the Government
pursues its present policy.

Sir. before I close I want to make
asne thing clear. It is net all the pro-
visions of this Bill that I oppose but
the policy of the Government that
would make il impossible to imple-
ment it in the real interests of our
country and of the people at large
If the Government changes its policy
many of the provisions of this Bill
could be made use of, if not, the old
order will continue and this Bill will
serve no good to our people. With
these words, Sir, I conclude.

SHrt GOVINDA REDDY (Mysore):
Sir, I support the Bill. I wouid like
first to take up the point of nationa-
lisation of industries for which various
pleas are put forward on the floor of
this House. It is true, Sir, that for
any welfare government controlled
economy is of the first essence and if
we have to succeed as a welfare gov-
ornment we have to see that there is

. controlled economy both in the sector
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of industry and in the sector of agii-
culture which aie the two sectors of
primarv concern n promoting social
welfare  While conceding, S, that
controlled economv 1s the essence of
our social welfare Government and
that controlled economy 13 necessa:\
to promote social welfare, we have to
examn> Sir, how far nationalisation
of our industries 1s practicable mn o
country and in the circumestances how
far it will achieve the object for which
we are going to adopt 1t It 1s not as
if we can nationalise the industries
here bv a stroke of the pen If we can
expropriate all the industrial owne -
today. all the industrial establishmen’ -
today and can take control of the
managemen:s then possib'v oane . an
say that we can nationalire But can
we do 1t under the Constitution? Sir,
if we have to take over full contiol
of the industries including ownership
of indusay we bave to compl, v.h
article 31 of the Constitution In ans
ca,e of expropriation for public pt

poses we have to compensote ¢

ovners of thoce mterestc in a ju t
manner Well Sw. by anv ordmars
estumate of the industrial capital in-
vestment of the country todav we have
to compute 1t at not less than 1300
crores of rupees Is the Government
in a position today to pay back thr
1300 ciores to the industrial concerns
—1I mean to the owners of these con-
cerns? We are not Tt mav be argued
that we need not pav 1n cash all these
Rs. 1,300 crores and that we may pav
it in the shape of bonds spread over,
say, ten years, twenty years or thirts
ears Even supposing, Sir, 1t 15 nissi-
ble, then should we not have 1esources
to run those industr:ial concerns” These
resources are of various kinds We
have to need working capital We can-
not run industries simply because we
have taken them over. We have to
maintain them and meet the running
expenditure, buv raw materials and all
that We cannot do so on credit We
have to pay for them. So Sir, in order
to maintain these industries in a run-
ning condition we need at least ten
times the capital investment that we
have n the countrv today Where can
That :s an-

And the third iffi-

we cover that amount”
other drfficulty

3
»

cultv 1>, Sir, that we need the requisite
personnel to run those industries It
15 a well~-known fact that we are tech-
nieally defictent. We have several
hundreds of joint stock concerns in
India today in which no special techni-
cal skill 1s involved. Even here 1t has
to be said that we have not been verv
successful  Most of the joint stock
companies erther have not siweeeded
according to our expectations or have
completely failled That is.because this
1> a new thing 1in ow social life We
have not had the requisite experience
aid swwe are not in the position of a
¢nuntry hike England v here the peopie
have business 'mstinets and have good
bhasihess methodg and there 18 @ corpo-
rtate way of doing business. But this
1s new to us and we. have to gain ex-
perience Of course, we are making
good prodiess In a question of taking
over all the industrial concerns by the
Government, it is a problem, Sir, for
the Geveinment to consider whether
-~ command the requisite personnel
even to merelv administer. 1
a1 speaking at this stage -of merely
adrmimisterme the industrial concerns
ap technieal assistance techni-
cal On the point of technical
skill 1t must be admitted that we have
had recourse to foreien countiies for
gettine technicians  We have had all
~ort of technicians from foreign coun-
tire  and even in respect of those
national concerns which we are work-
me today we have had to get foreign
experts and we have entrusted te
foreign concein,; the management of
most of these concerns because we our-
selve could
pel~onnel

nat ant the Ay ot wd

A~ Hov MEMDBER® Question

Surt GOVINDA REDDY: Well, 1t 1=
a fact For the National Instruments
Factory and the Telephone Factory and
then for the Machine Too! Factorv and
for all these things we have indented
foreign technical cdncerns for manae-
me them That being the case 1t 1s
worth while to examine the'qu9>t10n
whether, if we were to natiohalise’ ve
could command the requisite nationa!l
technical personnel and even suppos-
ing that we could do all these, are we
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in a position. Sir, to exploit our
-national resources? It is not a ques-
tion of being satisfied with a number
of industries we have today. In fact
the industrial field is exploited only
to a very limited extent. We have of

course vast national resources and they -

have to be exploited if national wealth
is to be increased and in order to do
that can we today find the capital
technical personnel to exploit the un-
exploited resources of the country and
develop them in order to increase the
production of national! wealth?
cav without fear of contradiction. Sir.
that we are not in that position today.
And taking all these factors into
consideration Government should be
absolved of the blame that while
it is committed to nationalisation, it is
unwilling, it is hesitating and it is
avoiding it and so on. This is not true,
Sir. Government have made the best
attempt possible. In fact, the blame
on the Government is that th&év are
planning too much to control the in-
dustries. I am sure. Sir. some of those
representatives of big industries here,
if they are asked. they will say: “We
have not got any initiative left with
us. Your taxation takes away much of
our profits and so we have nothing left
for us. There is so much of control on
our undertakings that we find it not
worth our while to run them.” So, in
fact, the charge on Government is that
there is too much of control on indus-
tries. Alhough that charge cannot be
sustained. it must be said that a cur-
sory look at the original Act and the
amendment that is now sought to be
made shows that Government have
adequate powers to control industries.
Sir, if we want our industrial resources

I can

tected industries. Theyv have accorded
protection to them to develop. Look-
ing at thesc protected industries, let
us see how far this Act has been appli-
ed to them. Well, Sir. as we can sec to-
day most of the articles that are pro-
duced for consumption are not articles
which are supplied by the manufactur-
ing concerns in the right spirit. We
have spurious articles in the market. In
items 14. 15, 22, 25, 27 and 29 in which
T have some experience, I find that we
are not getting articles of a satisfac-
tory standard. Let us take clectric
motors. I must say that all these sche-
duled industries are industries which
have to face very severe competition
from foreign countries. Of course, I
should have expected that anvbody

. who could lay hands on the production

to be directed properlyv and to be con- -

ducted in a manner as to increase
national welfare, then no more powers
than those which are now sought are
necessary for Government. It is not a
question of widening these powers. My
point is, it is a question of putting
these powers to effective use.

Well Sir. lookin~ at the Schedule.
we see that most of the scheduled in-
dustries are protected industries. Gov-
ernment have a plan about these pro-

of electric motors would do well. But
to my surprise I found that those who
had purchased, out of patriotic motives.
motors produced in India, had found
them to have failed. Either there is
something wrong in the lining or the
wiring......

SHrRr RAJAGOPAL NAIDU: Cer-
tainlv not: mv cxperience is different.

Surt GOVINDA REDDY: I do not
sav all the motors are like that, but
some concerns are producing very
defective ones.’

Surr RAJAGOPAL NAIDU: They
are far more efficient than those of
many foreign firms.

(Interruption by Shri B. Gupta.)

Surr GOVINDA REDDY: Some are:
equally efficient while some are equal-
ly defective. In heavy chemicals there
is mixture. 1In pharmaceuticals and
drugs, we find that spurious articles
are coming up. Anybody who uses
Neem toothpaste or any Indian tooth-
paste could find that an oily black
thing is mixed up with it. I have had
much experience of buying these
things and 1 am sure several friends
must have had also. In fact, if this
Act is applied and if there is active
machinery to look after production and
to keep up the quality then these
spurious things will not be coming up.
In vegetable oils we have romplaints;
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in batteries we have complaints I do
not mean to sav that all these indus-
trier are to be discouraged becauce
they e bringing out defective articles
Mv point 1s that there should be no
complaint about the quality of these
articles We have powelr to regulate
the qualtv to reculate the production
and to cce thae pt ce of these @it cles
are kept 1n such a way that thev do not
mnjure the public mteiest and that they
do not affect the consumer All these
powers can be used not only in oider
to 1improve thes<e industries but also in
order to encoutase the devclopment
of these industries

1 would hke 1o make an obserivation
with regaid to another pomt—that 1s
with regard to the powers taken by the
amending Bill and also in the original
Act for takimg over the management
of Indian companies One pomnt was
made by the hon Mr Parikh and an-
other hon Member that we would not
do well to take over <0 much power
when we take over the management
of these concerns The hon Dr Sri-
vastava went to the extent of saying
that 1t would be 1mpracticable fon Goy -
ernment to take over and thal Gou-
ernment would not be able to manage
them 1if they took them over I do
not agiee with him at all If there
are difficulties in management for the
owner himself then certainly the same
difficulties are there for the Govein-
ment as well Simplv because Govern-
ment takes them and entiusts them to
a particular body of peisons or a
managing agency 1t does not mean
that all those difficulties have increas-
ed The only point to he considered
1s whether Government will be able to
command the requisite experience n
otde1 to run these industries I think
Government will be 1n a posttion to do
that And Government takes ovel
only when they fail to observe or com-
plv with the directions 1ssued by Gov-
ernment under the Act If those
people do not comply with the direc-
tions of Government then of course
Government will take over but that
would be as a last resort With regard
to taking over the powers of Directois

that power also 1s perfectly justified | submit
| Advisory Councils

You ( annot run a romt <toch company

-~

without having control of the manage-
ment wnd vou cannot have a full con-
trol o' the management of a jomnt stock
company unless jou are in a position
to comtrol the Diurectors and also to
have your own Directors So to that
extent the sharholders must lose themr
11ghts  The shareholders cannot have
then own Duccto.s the Government
w1ll have to have thenr own Directors

The other point I wanted to meke
was about the managing agents It 1s
said that managing adcney alone will
lead to success of a commetcial con-
cern and not a manaeginc dnector Sir
on this pomt J have some experience
1 should sav thal mana ing agents, 1if
they aie well experienced and if they
are concerns with standing and social
positton  will run the conceins with
success but 1n the very nature of
things managmg agents v 1ll have al-
most autonomous powers over the
compansy Although the Board of
Dhrectors will be there <till the dav to
dav management rests on the manag-
e agents If the managing agents
want to exploit a joint stock concern
for thewr own ends they can do <o
There will be very httle control Tcft
with the shareholders or the Dnectors
to check 1n anv practical manner the
greed of the managing agents So I
should say that 1M the managing agents
could succeed the Managing Directo:
who has technical experience of i1un-
ning the companv can as well succeed
So 1t 1s not as if the managing adents
alone <hould be therc if our join’ stork
concerns are to succeed

o~

With reference to Development
Councils I find they have adcquate
powets But I do not know onlv one
15 sard to have succeeded 1 should
say that 1if these powers are exercised
by these Development Councils, they
will be able to 1egulate the industries
There 15 some sort of duality in the
Central Advisory Council and the
Development Council 1 would sug-
gest to Government to explore the
possibility of having one body to 1e-
gulate the industries According to
the Act Development CounciKhave to
their reports to Central
The Centiral Advi-
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sorv Council does not take anv actiun
It 15 ‘he Government that takes action
If the Government should take action
about *he Development Councils 1t
mec1: tnat it 1s onlv the Government
that would look into the details of the
work? 1g of the industiial concerns to
which that Development Council
apnlie  If that 1s so what is the posi-
tion of the Central Advisory Counail®
I canuot make 1t out In anv case 1t
seems to be quite unnecossalry So
either a pvroper co-ordmatior aou'l he
brought about between hese two
bolles nvestine the Centrat A ovisory
Courc ! with more pivels of 1egula-
tion o one of them ~hould he abolish-
ed and the other should be retained
With these few suggestions I give
mv support to the Bill

Surr KISHEN CHAsD (Hvder-
abad) Mi Deputy Chairman, we are
discussing a very impottant Bill When
we are constdering this B:11 v e hould
concentrate all our atten*inn on thc
economic consequence ol this Bill to
this countiv  The oiri1ymnal idea of an
Industiins Development and Regula-
tion Adl was all right to a certain ex-
tent But I am afraid the same cannot
be said of this amending Bill which
18 givine too much power to the Gov-
ernment to interfere 1n industry I
think th t the economic experts know
onlv two tvpes of eccomony—either the
nationaliced industrial cconomy or the
poliev  of lawssez faire a capitalist
economt vith complete lack of control
There 18 no halfway house T find that
this Indus'ries Development and Re-
gulation Act 1s entering into a very
controversial field and indeed a very,
difficult field It 1s almost an urchart-
ed sea and we are urdertaking resu-
Jation which, instead of benefiting our
economy 1 as completely rumn 1t

In a capit.ist economv o1 a luisse~
farre econom r 1t 1s the rule of the sur-
vival of the fittest Tt 15 efficiency and
price compet tion that determines the
success of anv concetn If the manage-
ment 15 bad the concein goes down
The shareholders keep a watch on 1t
On the other hand 1n a nationalised
ndt try inoa plann~? economy  the

| COUNCIL 1 & .
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Government thinks of the total re-
quirements of the coun'‘ry and con-
siders how many concerns are 1equited

tfo nroduce 211 particular pood  and
o n
m the ani

navin, regar” to the easv availabiiity
of the raw material But in this Bill
we are not following either of the two
economies; we are just trying to im-
pose some sort of regulation on the
industries as they exist at present
Therefore, I submit that this tvpe of
1tegalation instead of 1mpio,ine our
eLonomy 5> 0INe O L0 acanst any
kmd ot reguist pro 1 -

12 ~ooN

W genera Iv follow what 1s done
i ~the United Kin_dom atter an
nte val ot tew yon Th re was
a smmilar Industri Dev lopment
and Regulation Act m the United
Kingdom 1 1947 and therefore
we must also have a similar law 1 our
country If we look into then expeii-
cnce of the working of this Act, what

do fn4? T have a pamphlet ssued
1 nnmeg bhody of UK It <avs
that out of the four Development

Councils set up 1n Britain onlv one has
been successful As regards the
future 1t savs that there i1s no likeli-
hood of any Development Councils
being established Without compauing
the conditions m the tvo countiies
we simplv imitate what they do In
the United Kinodom 'ndustiv 1s highly
orean: e om aige scale Tn
our countiv w 1itare and <small
<cale indu Wweccnotuw nttoon
1y organisct iarce scale 11 dusn
And yet we follow th 1woesail «
lations that have bee | adopted in the
United Kingdom Some bi1g industries
m our eountrv mav have abu ed thei
position Just because some few 1n-
dustries has e abused their pos.tion anA
indulged 1n anti-national activities we
should not for that reason introduce
this tvpe of Industiies Developmer *
and Regulation Act-

I admt that the managing agencs
svstem has boen the cuirse of our coun-
tftv 15 it has been the curse of all
industries Mt Parikh and several
other Members have tried to pay glow-
no tributes to the managing agency
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system But 1t 1s a fact that the
managing agency system has not per-
mitted the development of an indus-
trial civil service class in our country
The managing agents work in their
own families and in family groups and
they have managed to run industries
farrly but not to the maximum stan-
dard of effictency In a famly, the
young children, as they grow up 1n
the environment of the particular in-
dustry, gain some knowledge of manag-
ing that industrv, but not bemng fully
qualified, thev cannot introduce the
newest and latest methods of progress
into the industry So the industiies
which are under the managing agency
system at present are continuing to
exist But if we had taken proper
steps say, 30 or 40 years ago, to replace
the managing agency system by manag-
ing directors and other highly qualified
managers and created a class of indus-
trial civil servants, owur 1ndustries
would have been 1n a much better
condition today Just now, due to this
managing agency system we do not
have that class A change will have
{0 be made some day, and the sooner
it 1s made the better Therefore, if
the hon Minister utilises his powers
under this Act in curbing the powers
of the managing agents, 1t will be all
to the good But there are so many
clauses in this amending Bill that I
suppose his attention will hardly be
focussed on the managine agency
svstem

One hon Member has pointed out
how the foreign firms are having a
stranglehold on the economy of our
country Shri C G K Reddy has
pomted out that in 1939 the economic
and 1ndustrial lhife of Calcutta was do-
minated by the European and British
firms But he has also depicted that
in 1952 the picture 1s much worse the
domination has increased and 1t 1s
going on ncreasing every day He has
quoted the case of soap and said that 70
per cent of the soap industry 1s con-
troiled by one foreign firm The other
day another hon Member quoted the
case of the match 1ndustry and said
that one foreign firm was controlling 80
per cent of this industry That means,
n the field ¢f soap, only 30 per cent 1s

42 CS.D.

left open for our nationals, and 1n the
field of matches only 20 per cent.
During the war years, due to the de-
mand of the market, there had been
a growth of factories manufacturing
these two articles. I am giving here
only two examples—soap and matches
What 1s the Government going to do
under this Industries Development and
Regulation Act? If these indigenous
industries which carried on production
during the war are encouraged to pro-
duce to therr maximum capacity, n
the soap mdustry alone they can fully
satisfy the internal demand And yet
thev have got only a 30 per cent field
for them What 1s the hon Minister
going to do 1n this situation? Is he
gomg to ask or force these foreign
firms to bring down their production
from 70 per cent to 30 per cent and
leave 70 per cent field to the Indian
mdustry for making soap? Or 1s he
going to keep one or two or three or
four of them and ask the rest of them
to close down? These are, Sir, the
immediate problems before the hon
Minister

Now, under the original Act the
small-scale industries were exempted
from the operation of the Act That 1s,
all industries with a capital of Rs 1
lakh or less were exempted from the
operation of this Act Now that clause
1s sought to be deleted That means
that every factory everv industry mn
the country 1s going to apply for re-
gistration  While introcducing the Bill
the hon Minister stated that thousands
of applications have been received and
he has not been able to register them
It only shows that either this Bill will
be effective by neglecting all small-
scale industries and not registering
them or if this Bill 1s fully brought
into operation, 1t will be such a big
task that our Government will not be
able to cope with 1t And, therefore,
Sir what 1s the pomt in introducing
that type of amendment which 1s gomng
to negative the very purpose of this
Bi1?

Then agam Sir, in this amending
Bill if we look to the definition of
‘new articles’, we find that 1t 1s
going to operate against the interests
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of the indigenous 1ndustries The
Government 1s not gomng to permit
the 1ntroduction of any new trade
mark etc without due registration
The delay that occuis 1n obtaining
this tvpe of sanction, 1s very well-
known The net result will be that
the expansion of Indian industries and
Indian companies v 1ll be retarded
and all encouragement will be shown
to_foreign firms

As=amn, Sir, 1t 1s sought to intioduce
p1ce -control Price control 1s a
very good thing, bu' 1t has to be
unposed 1 certain type of market
conditions The price control mn a
seller’s market s a v=1v good thing
because the consumer s al the mercy
of the sellet The seller holds up
the goods and goes on 1ncreasmng its
price and at that moment 1t the Gov-
ernment steps 1n, 1t 1> a step in tHe
~1ight  direction But m a buver’s
market when the goods are stocked
up m the shops and when there 1
paucity of purchasers in such a
market 1f we have piice contiol 1t
.8 detrimental to our national eco-
nomy The orice contiol 1n uch a
market is onlv going to cwtail pro-
duction and when the production 1s
curtailed naturally the piice goes up
and therefore 1t 1s gomg to affect the
consumer adverselv

Su  under another clause mscriin,
sub-sections 18A to 18F the Govern-
ment has taken the powei to take
over any wmndustry which 1s not un-
ning properly In this conne~tion
Sir T may point out the e perence
of the Hvderabad State where there
1s an Industrial Tiust Fund which
has tried m the past to take
over several concerns with yery ad-
verse effects There had been con-
cerns which were losing money and
the Government of Hyderabad took
them over and sunk lakhs and lakhs
of rupees without domg any benefit
to the concerns or to the general
public or to the labouring class I
suppose there are similar experiences
in other States also What 1s then
the purpose of the Government tak-
ing over a losing concern? It the
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Government entrusts a losing concern
0 a managinLg agency Oor a managing
director, then as long as the managing
agency or the managing director 1s
not enforced to have a stake in the
oncern, he will just borrow money
on the assets of the company and
2o on squandering away the money.
The net result will be that the poor

owners of tha’ concein will lo~e
everything and the nation wili not
benefit thereby Therefore 1f an

andertaking 1s to be entrusied to any
managing agencv, the Ge it
should mmpose a condition it
.east 20 per cent of the share capital
He taken up by the new mana.ing
agency or the manasing director so
‘hat there 1s some stake of the manag-
ng agency In the concern and they
feel that if the concern 1s run at a
oss they will also lose some po:t on
¥f theirr monev  Otherwise it tnae
.s no stake of the managing a.cnts
n anv concern 1* 1s goin, to » the
-uin of that industry It has been
aur general experience that m the
management of an indushiy whicn 1s
runnmg at a  loss the interests of
.abour are not properly safeguarded
Thev are the egreatest sufferer< in vy
such bad management of the ur lei-
taking And therefoie I <uggest that
~vhen the industrial concern 1 rn-
‘rusted to a managing agency the
Government <hould see that the
nterests of labour are fully s fe-
guarded so that there may he cun-
finuity of service and the ind
artually runs

On a careful perusal of thic Rill
it wyll be found that a laige numbhber
of new clauses require comp ete
overhauling and amendment I have
sent 1n a few amendments and v hen
the occasion arises I will go nto
greater details but just now suffice
it to say that though I entirelv agree
with the spirit of the Industries
(Development and Regulation) Act,
I do not think the amendments pio-
posed m this amendmg Bill wiil
help the development of industries

Surr H P SAKSENA Mr Deputy
Chairman, I rise to support the In-
dustries (Development and Regula-
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tion) Amendment Bill 1953 I look
upon the measure as of heroic nature
m that perhaps for the first time
Government 15 thinkins of dealing
with the mismanaged and badly
managed 1ndustrial undertakings and
taking them over in the interests of
the public At the outset, Sir, I may
inform the House that my hon
friends Dr Srivastava and Mr Parikh
represent the vested interests and I
an a humble representative of tne
interests known as public interests
This expression ‘“public interests” was
very much troubling Dr Srivastava
the other day when he wanted to put
50 many 1ntcerpretations on that ex-
pression and those 1nterpretations
perhaps in his own favour But that
1s not going to happen now So far
a> I read the writing on the wall,
industrialists will do well to have an
mtrospection and decide once and for
all that they have only as much share
m the profit of thewr industrial under-
taking as the share of each and every
worker of that undertaking To
make my point clear, the day 1s not
far off—and I long for 1t—when if in
an industrial undertaking there are
4999 workers and one ndustrialist
1e the owner of the industry the en-
tire net profit of that undertaking
after paying all dues 1ncome-tax
super~-tax 1nterest on capital, pro-
vicion for reserve fund, etec 1if it
happens to be Rs 5 lakhs 1t will be
divided equally nto five thousand
shares of Rs 100 each and one share
will be given to each of the 4999
workers and the same amount will
be given to the industrialist also,
but no more That dav 1s not far
long Sir I should hike to go a
sten further and say that the present-
day ndustrialists are responsible for
most of the unemployment that we
find todav, for all the povertv and
hunger that stalk the land and 1
warn them that unless they mend
their ways the dav 1s not far off when
all the industrial concerns will peace-
fully be taken possession of by those
who man them 1e the labourers

Sn there was a talk about trustee-
ship and Gandhit was quoted What
he meant when he used the woid

‘trustee’ was that he wanted the n-
dustrialists and the capitalists and
the moneyed classes to tieat them-
selves as the trustees of the money
that was placed m their care and
custody I mvite my industunabist
friends to let me know 1if there has
happened any change of heart among

them and if they have takem any
lesson from the interpretation of
trusteeship that Gandhijn gave A=

they pursuing the policy ot giving
mole and more share and better con-
ditions of work for those on whose
labour they have been fattening for
such a long time

My humble submission to those
friends who sit on the opposite ben-
ches 1s that taking into consideration
the interests of the country as a whole,
of which I hope they are also prouA,
they should discourage as far as
possible that one fatal thing in in-
dustrial matters which 1s known as
‘strike’

Here I may make a digression, Srir,
and pomt out that when I went
through the Select Committees re-
port on this Industries (Development
and Regulation) Amendment Bill, I
found that on the first page there
were 38 Members of the House of the
People on that Committee, but not
one member from this House The
hon the Prime Minister explained
the other day that the two Houses
are equally independent one is m no
way dependent on the other but
when such mmportant Select Com-
mittees are formed, not one single
Member 1s taken from this House
That was as I said, by wav of
digression

So far as the Bill 1itself 1s con-
cerned I find that there 1s too much
of regulation and very little of deve-
lopment Regulation 1s good 1 1its
own way, but if development means
only taking over those industrial
undertakings which are not being
proverly managed, 1f it has only this
restricted meaning I have no quairel
but my interpretation of the word
‘development’ 1s that many more in-
dustries will be established all the
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money that the industrialists have
hoarded will be forced to come out
and get employed in new industrial
concerns. There will be industries in
each and every district and as the
result of it, all the foreign industrial-
ists will have to run away. I equally
long for the day when, as my friends
on the opposite side also have been
insisting, no foreign industrial concern
will remain in this beautiful and
lovely land of ours.

Surr B. GUPTA: the

day.

Fight for

Surr H. P. SAKSENA: 1 work for
the day. You talk about it.

I invite, Sir, your attention to
section 18(f) of the Bill in which it
is stated that the mismanaged indus-
trial concerns, after having been
taken over, will, after a period of 5
or 6 years, be handed back to those
to whom they belonged. 1 don’t
see the fun of it. You take over an
industrial concern which was being
hopelessly ' managed, inefficiently
managed and when you set it right
after spending energy and money
during a period of 4 or 5 years, then
you return it back to those who
mismanaged it, so that they might
mismanage it once again and then
again there may be a necessity for
you to take that concern over! This
is a very ridiculous state of affairs
and I could not, for the very life of
me, understand the purport and the
meaning of that clause 18(f). What
I would therefore suggest is that a sort
of annuity should be fixed for that
person to whom that concern belong-
ed and the Government should in
future deal directly with the share-
holders.

I am glad that in section 18(b)
autocratic powers are not to be exer-
cised by those under whose charge
the undertaking is placed and the
Central Government shall guide and
control their activities. But, Sir, it
is a very great responsibility that the
Central Government is taking upon
its shoulders and I hope it will be
efficiently and faithfully discharged.

Sir, these industrialists require the
Government to render them all pos-
sible assistance and to save them
{from the competition of foreign un-
dertakings. Well and good, but
what about their profit motive? Have
they succeeded in changing their
attitude, their approach towards the
profit that they make? Have they
ever thought of investing this pile of
money that they make out of their
undertakings? They claim that they
have done it with their own brain and
with their own skill. All right. I
say to them, “I want you to share
that skill of yours and that brainy
power of yours with the rest of the
country. You are not to put it to your-
self, to keep it for your own interests,
selfish and persona! interests. It is
not to be used for your sons and
grand-sons but for the entire coun-
try”.

This measure would have been un-
necessary if the Act of 1951 had been

prepared with greater care. 1 find,
however, that this is an improved
measure. There are no drafting

blunders and the thing has been set
in a proper manner. Now so far as
the managing agency question is con-
cerned, as has been rightly pointed
out, it has been planted into our land
from the West. We are not fond of
this system nor am I here to accept
that dictum that none else but agency
system alone can take charge of
these industrial undertakings. We
have had our own industrial under~
takings. It is not necessary for Gov-
ernment to adopt the very same
methods. Government can deyise its
own ways and means for looking
after these industrial undertakings
which they take over.

Sir, T have again and again referred
to the industrialists whose greatest
fault and offence is that they are mak-
ing the capital shy. That is why we
are handicapped. They have. by
their methods of hoarding money
and concealing and hiding it, made
other moneyed people also so suspi-
cious that the money which we need
so badly is not coming forward for
investment in the Five Year Plan and
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in other measures of upliftment and
progress of the land. I have given
them sufficient warning and I hope
they will take lessons.

Surr B. GUPTA: But who listens?

Surr H. P. SAKSENA: Sir, I sub-
mit that the Central Government,
when it takes over any industrial
undertaking, should take it over with
a stout heart and deal with it in the
manner in which a Government should
deal with it. I do not want to gointo
details of the match industry, the lock
industry or any other industry. What
I want is that there should be an
overall progress and improvement of
our 1ndustrial matters and our indus-
tries should progress and flourish as
the industries of the United Kingdom
and the U.S.A. are progressing and
flourishing. Now, we cannot do that
by pious wish. We shall have to put
our shoulders in order to achieve our
desired end. In this matter, I invite
my industrialist friends, my moneyed
{riends and the capitalists to have a
share because now is the time and the
opportunity, and this opportunity may
not recur.

Sarr H. C. MATHUR (Rajasthan):
Mr. Deputy Chairman, I have only
two points to refer to and I shall do
so very briefly.

There is no denying the fact that
this Industries (Development and
Regulation) Amendment Bill takes
us very far in controlling and re-
gulating industries, and we are defi-
nitely placing a very strong weapon
in the hands of the Government.
But, Sir, I wish to remind Govern-
ment that it is a double-edged wea-
pon. It is a weapon which can be
used to help small industries; but
again, it is a weapon which can
paralyse and ruin the development
of the industry.

It all dépends on how this weapon
is used and I wish to be very clear
in inviting the attention of the Gov-
ernment that Government has not
given a good account of themselves
in the past. The Ministry as well as
the Secretariat have given a very bad
account of themselves in conducting

’ the affairs of this Commerce and In-
dustry Ministry and those two un-
! happy instances are still stinking.
The whole public atmosphere is so
! and what is of prime importance is
that the Government should first
inspire confidence in the public mind
and they should make the people
feel that they will give an account
of themselves in this matter. Sir, it
is expected that the officers will have
to play a very important part in the
regulation and development of these
industries and 1n ihe operation of
this Bill. I mignhi submut, Sir, that
among the Government servants we:
have two classes of officers: there
are officers who are really honest but,
we must not forget that most of the
honest officers under the present set
of circumstances in which they find
themselves are not prepared to take-
any responsibility and any risk and
the other set of officers, who are
corrupt and inefficient and about
whom we have talked so much, are,
of course, a menace. So, it falls.
double on the shoulders of the Gov-
ernment to create a proper machinery,.
a machinery not only of the honest
officers but such honest officers who-
will be able to take responsibility
and who will be able to act. It is.
our common experience, Sir, that the
i Government machinery is so slack
‘ and slow that it takes them months.
|
|

! on end to dispose of files. It could
have been tolerated in certain sgheres
of life but particularly in business,

i particularly in industry, it is the:

i essence of things that we are very
prompt and very expedient. You

i will have to be alert and vigilant

 and the time factor counts so much

i that until and unless Government is

. able to have a really sound machinery

| it is an honest apprehension that

| the operation of this Bill instead of

* helping and stimulating industry will
only damp the spirit of industrialists..

Well, Sir, the other point to which
I wish to refer and to which I wish
to refer, of course, with a small
reluctance is this: one of the most
prominent congressmen no less big-
ger than the Cabinet Ministers, one
day told us that the big businessman.
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is the shx\‘a‘ﬁt of the lot. He used
to invest fully with the ruling party,
with the Congress because he had
the foresight and he knew that this
party was a going concern. The
whole thing has now been reveised.
He is now most beggarly in his help
to the organisation of the Ruling
Party and this Rill which is going
to be enacted very shortly will defi-
nitely be a permanent threat to most
of the businessmen to squeeze money
out of them for the various funds......

Mgr. DEPUTY CHAIRMAN: You
are making insinuations, Mr. Mathur.

Surt H. C. MATHUR: I am not
‘making insinuations; I am merely
stating facts. I am only giving the
warning that Government must take
a very good care to see......

Mr. DEPUTY CHAIRMAN: Don't
make insinuations against anybody.

SHrr H. C. MATHUR: I have no
such intention but I wish to be very
honest and very frank in my state-
ment that this is a serious appre-
hension in the minds of the people

and I think it is a very serious appre--

‘hension.

Surt B. B. SHARMA (Uttar Pra-
desh): Is it Iagonian honesty?

Surr H. C. MATHUR: I do not know
‘where the shoe pinches but my only
submission is that this sort of feeling
is there; there is no denying the fact
and I think we should be able to
rise above it. And we should be
able to give a very good account of
ourselves and we should be able to
create a sort of confidence in the
minds of the industrialists that this
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industrialist that the Bill is intended
in the best interests of the public and
I should warn the Government that
they are definitely on their trial.
Thank you, Sir.

Dr. SHrimAaTI SEETA PARMANAND
(Madhya Pradesh): Mr. Deputy Chair-

man, it might sound strange that
not being an industrialtst I have
risen to speak on this subject. But

I feel, Sir, that this subject of com-

© merce and industry also has to be

Bill is not going to be a sort of threat -

but this Bill is there to stimulate
and help the industry. Sir, if Gov-
ernment is successful in this forward
step that we are taking in the deve-
lopment and regulation of the indus-

try it would be really a very great

thing and it is our great wish and
earnest desire that the Government
will make it a great success by creat-
ing confidence in the minds of the

people and also in the minds of the

viewed from the point of view of a
common man, from the point of view
of a real common man—be he a man
or a woman not the type of common
man as the hon. Member from Kan-
pur Dr. J. P. Srivastava said and
referred to himself as being a com-
mon man. In that case, Sir, we
would have to change the definition
of the ‘common man’ and we could
wish that the whole country were
full of such common men of the
substance the hon. Member from
Kanpur Dr. Jwala Prasad Srivastava
is made of.

Sir, I congratulate the Government
on their having brought this Bill
but I wish it had been still more
comprehensive as the hon. Members
Dr. J. P. Srivastava and Mr. Saksena
had remarked about this amending
Bill, and the 1951 Act. 1In respect
of the 1951 Act, it was said that if
Government had been more careful
they could have brought out that Bill
in a comprehensive manner without
rushing to pass it in such a hurry

and again coming now with an
amending Bill. I would say the
same thing about this Bill because

there are so many things still left to
be introduced even in this Bill and
I am quite sure within a short time
—may be within a year—Government
will be again coming forward with
another Bill.

Sir, I would like to ask, here. be-
fore T go into some of the points
whith are more directly connected
with the Bill, as to what use is the
Members of the Council discussing
measures of this type which parti-
cularly have been referred to Select
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Committees of the other House be-
cause, Sir, the suggestions we might
make here cannot possibly be incor-
porated in this Bill That 1s unael-
stood, as there is no time left for 1t
Then one might expect, as the hon
the Muster for Industries, Mi
Krishnamachari, has pointed out, that
Government would beai in mina the
criticism of hon Members and not
use all the powers 1t takes ordinaiily
except 1n respect of those people who
are determined to commit the offences
This might be so as far as the Minis-
ter responsible for intioducng the
measure 1s concerned What gua-
rantee 1s there that his successor will
not make use of these powers’ The
fact that a Minister was responsible
to the Members of this House and
the people outside was enough
guarantee It 1s necessary for this
puipose Siu, that the hon Mimister
should have been heie to listen to
what criticisms are made and what
questions are asked The debate on
this Bill 15 gomng on for these two
days but the Mintster in-charge 1s
not piesent here Meost probably he
would go through the notes made by
his representative 1n his absence of
the points n ade bv the Members and
he would 1efe1 to them if he has the
time But will he have the time”
That 15 a question He might pos 1
bls be expected to go through the
whole debate and <ee the pomnts made
m the debate Onc  miught a, wel
ask what use these notes would be
taken as they would be from a
different pomnt of view from the
pomnt of view of the Secretariat Had
thevy been able to look at the sug-
gestions made here from the people’s
pomnt of view or had they been able
to understand the needs of the peo
ple then Sir most of the complants
that exast today would not have
existed at all I would in this con-
nection mention the pomnt made by
the hon Mr J P Suvastava when
he charged Government for its failure
m not bemng able to run most of
these mdustrial concerns, because he
said that the necessary  experience
and honesty were lacking

ask the hon Member from Kanpur
why he and people like him—men

I would

«
|
\

who have been successful business
peopie—did not put the exper.ence
that they have gained at the disposal
v Government TIhese business people
should aiso practice the great prin-
cisle of our cuiture, name;y, leauing
a seltless nfe of wvanprasthashram
even mn business, by not looking tor
then personal gain and by putting
then exper.ence at the disposal of
e country They should he.p the
Gevernment in running tiese con-
cetns mstead ot twitting the Govern-
wnont sor s failures for want of
practical  pusiess  expelience By
helpmg Government they would be
able to take credit tor themselves for
wuccess 1 ths nev venture that
Government have to undertake,
namely, nauonalising industiies

I wou v o wi, e . Lo own-
ment aiso, Sir, to make some effort
through the Education Department

and through various other means at
theiwr disposal 1o raise the moral
stature not only of the common man
but also of persons in their offices,
who snould leair to loock at these
thin_s fiom a national pomt of view
and that way make them to put the
best m them at the wlsposa of the
country If 1t weie to b. doi. 1z
would not be possible for us to biing
complaints against Government per-
sonnel who are in charge of indus-
tries It 1s very unfair I think to
blame Government for the failuie of
varwous concerns, because for the
mndividual Mimster howsoever cap-
able he may be, whether he has pre-
Vious experience In business or not,
1t will not be humanly possible to
Jlook mto each and every factor that
arises 1n various conceins, and 1t is for
that reason thatitis absolutely neces-
sary that the officers who are entrusted
with the supervision of these various
concerns have to look at things from
a national point of wview T wonuld
give the example of Janan Why has
the Japanese nation within the last
70 or 90 years—and 70 vears s not
very long mn the Iife of a nation—heen
able to come up to the standard of
western countries in business? She
has not only reached that standard
but outdone those countries Why
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should 1t not be possible for us, for
our country, to do the same and
mcrease the wealth of the nation?
Sir, there 1s something lacking in the
character and education of our coun-
try and that 15 why from the point
of view of the common man, from
the point of view of educationists, I
woula like Government-—every Minis-
lry of Government——when they deal
with any nation-building programme
to do things in co-ordination with
education  department Unless all
the Ministries chalk out thewr plans
m co-ordination and unless the basic
foundation for achieving success,
namely, national character, 1s 1aised,
1t 18 not possible 1in spite of all your
plans—five year or ten year—for the
country to make anv progress For
this reason, Government should, 1
would suggest do one or two things
They should start immediately, say,
classes for salesman and teach them
how to deal with their customers,
how to show politeness and how to
be honest towards theu employers
they should not do just as 1s happen-
ing 1n restaurants and other places
where the bills are hept back and the
money 15 also kept back 1n then
pockets and thus rob the owner of
his legittimate dues That 1s what
happened 1n the Railway Department
Catering has always been a profitable
busmness but still in a simple Railway
catering establishment Government
lost Rs 70 lakhs in catering So 1t
1t absolutely necessarv for the Com-
merce and Industries Department to
stait really their campaign for rais-
ing the morals of the people m differ-
ent wavs Thev could also appeal
to the people to be national-minded
and to buy swadesh: That will be
the onlv way in which things in our
countrv should be produced pur-
chased and consumed Even if thev
are not as good as foreign goods
they can appeal to the businessmen
not to take undue advantage of the
short supply of superior quality goods
and rarse the prices They can
induce the businessmen not to prac-
tise deceit in  the production of
articles and cheat customers because

they would be found out ultimatelv

{ and lose 1n the long run

These a.e
some of the ways in which Govern-
ment, 1f they want to make thewr
business policy a success, must tackle
this problem, so that all their efforts
and all their money would not go
down the drain and disappointment
would not result

1 will now take one o1 two instances
which are connected directly with
this Bill Under this Bill Government
1s gomg to take control It 15 a
good thing, and, as I said, we must
congratulate the Government on this
method of gradual natonalisation
Although Members of the opposition
have criticised Goveinment for not
gomng far enough, we have to admit
that this 1s a first step towards
nationalisation If Government have
taken all these powers with a view
to raising the standard of articles
and also seemng that business con-
cerns do not go into lhiquidation on
account of the dishonesty of those
who run them Government should
have also taken care to see that there
was no cut-throat competition In
these days of controlled economy,
it 15 possible for Government to
gauge the needs of the country, to
see what the demand 1s, and then
according to that, regulate and divide
the supplv among manv concerns
What happens 1s this Certain
moneved people find a certain busi-
ness profitable An instance was
mentioned the other day by Dr Dutt
that in Calcutta when they found
that the 1ce manufacturers were do-
ing good business, a big 1ce factory
was set up by Birlas—I made enquir-
1es—who started 1ce manufacture
in therr huge factory The result
1s that the small 1ce vendor 1s ruined
and 1s gomng out of the market Gov-
ernment could make 1t a condition
calculating what the requirement
was that only so much capital could
be mvested mn a particular industry
and that capital above a certamn
amount could be invested without
the previous permission of Govern-
ment It might sound arbitrary,
but if we are gomng to see that the
small investor 1s not going to lose
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by cut-throat competition, this

measure also 1s quite necessary

I would like to mention one thing
about the denationalised character of
our busmnessmen and high officials
even 1 the higher stages I do not
v ant to make general and sweeping
remarks but I would like to gne
one o1 two instances I think one
instance was given by Mi C G K
Reddy about the tin-plate mdustry
This industry 1s about 60 years old
mn our country, and durning the war,
as> was to be expected, 1t got great im-
petus Foieign concerns i this
industry were given so much en-
couragement and so many facilities
that, it would be difficult to believe
that out of the 170 concerns in this
trade, two concerns got 70 per cent
of the quota of tin-plate distributed
and only 30 per cent was left for the
remaining 168 firms The result has
been that, as enough quota was not
given to the small indigenous firms
on account of the glaiingly partial
treatment given to two firms, those
people have lost heavily The hon
Minister has come, and I would pomnt
cut to him that this 1s a matter for
enquiry and I do hope that he will
mquire 1nto this scandal that the
remaimning firms i this business, who
for the last five or six years were not
able to get an adequate quota of tin-
plate had to keep therr factolies
runmng for only—one or two days in
a week These were not very big
business people They were people
who had mvested Rs 15 or 20 lakhs
in the industry As a result these
people have lost heavilv And when
now Government has found that they
have lost heavily, they want to m-
crease their quota It 1s Iike giving
Sir a tonic to a man, who has been
starving even of food, at a stage
when he 1s about to die It 1s no
use giving a tonic then Govern-
ment must be quick 1in all such cases
Government must find out which are
the officials who hold back repre-
sentations made and who are the
officers who do not even allow the
representations to reach the Ministers
Mmisters, when they go to that place
where representations are made, must

be able to spend sufficient time and
should not have the excuse that they
are pressed for time and so they
cannot go mto the matter

Sir another thing
dustry is this

i this tin in-
When foreign coun-

tizes are not able to use what 1s
called waste-waste”, our Govern-
ment imports 1t to such an extent

that these firms have no other alter-
native except to use this waste-
waste tin This waste-waswe  Sir,
18 very harmful for making tins for
food This 1s a vely serious matter
As a matter of fact ultimately Gov-
ernment could be held responsible
for the death of people who die of
ptomaine poisoning So Govern-
ment has to see what type of tin 1s
supplied and 1t 1s the duty of Gov-
ernment to support our small indus-
tries Goveinment should see that
gradually forcign capitalists who 1n
this particule 1ndustiv aie n.aking
a profit of about 1% crores of rupees
per year reduce thewr capital because
it 15 1n this type of industry Sir that
a high-scale capital 1s not required
People with a small capital, with a
lakh or two will be able to make
headway and will naturally be able
to 1educe the problem of unemplov-
ment

Sir I have pomted out these one
or two things and I would appeal to
the hon Minister on the floor of this
House and to all the officers in high
places that not only 1s 1t necessary
for those honest people to carry on
therr duty as they are doing, honestly
and lovallv, but it 15 equally
then duty to Government to the
people and to the nation, to bring to
book 1n the interest of the country
as a whole, those people who are
responsible for creating such a situa-
tion I would like to point out at
this stage that there are imnumerable
cases and it 1s the duty of the Minis-
try of Commerce and Industry—n
which naturally there 1s supposed to
be a greater scope for dishonesty
and which can be fully used by those
who have got the brains and oppor-
tunity to do so—to take courage in



£463 Industries (Development [ COUNCIL 1 & Regulation) Amdt. Bill 5464

{Dr. Shrimati Seeta Parmanand.|
both hands and launch prosecution in
five or six cases. It does not matter
if the prosecution fails but it is their
duty to bring some officers to book
by launching cases agamst them and
striking terror into the hearts of the
other people.

Thank you, Sir.

Surr B. GUPTA: Mr. Deputy
Chairman, much has been said on
this subject. It is very good that for
the first time since this Parliament
came into existence we have got an
opportunity of discussing the policy
of the Government relating to the
industrial development of our country.
It was quite interesting to hear the
two industrialists speaking almost as
if they were opposed to each other.
I have in mind the hon. Mr. Parikh
and hon. Mr. Srivastava. But we
know, Sir, that when it comes to the
voting, both of them will vote the
same way. If Mr. Srivastava was
criticising the Bill, he was only trying
to shake up the Government so that
the Government would not use the
powers it is going to invest itself
with against the capitalist class, es-
pecially those at the top. If Mr.
Parikh was praising the Bill, he knew
very well that this measure would
not at all be used against his class.

Therefore, the seeming difference
disappears into the background of
division of job in this particular

debate. I have heard on the other
side gentlemen, hon. gentlemen, claim-
ing to be Gandhi-ites and speaking in
the name of Gandhiji and urging up-
on the gentlemen who decorate the
treasury benches not to fall into
booby traps. They are apprehensive
that by bringing in such measures
probably the hon. Ministers of Cabi-
net rank would slide into some kind
subversive creed. Thev need have
no fear on that account. After all,
we know that this Bill will be a
washout in practice, because we have
got the experience already of two
e years. This measure has been on
the Statute Book for no less than two
years, and only two cases have been
dealt with under this measure. Now,
we know what has happened. There

has heen no industrial development.
There have been regulations, but
these regulations existed even at the
time even our British imperial bosses
used to rule from Delhi, even before
the Congress emerged into the foot-
lights of the Delhi imperial palaces.
Now, we are not concerned with it.
We only want to know whether there
has been any departure in the basic
policy. Unless you have your basic
policy changed, you cannot get very
far by means of these regulations.
We are not in principle against rules
and regulations. They are required
for the direction and control of our
economy, but at the same time it
becomes incumbent on the part of
the Government when it comes for-
ward with special legislation to con-
vince the country that they are go-
ing to change the basic economic
policy, the policy that was enunciated
in April 1948, a policy that in the
course of the last five years has
proved to be a total failure, a policy
which has created a crisis in the
country, a policy which has aggra-
vated the economic situation in the
country. There is no such indica-
tion here that this policy would be
changed. Now, Sir, regulations for
whom?  Directions which way? All
these questions are very pertinent
guestions. We are living in a parti-
cular reality. We are not living in
the air. Our economy, we know, is
bound hand and foot to the imperial-
ist economy of Great Britain. There
is still the old British domination in
the economic life of the country.
Some Governors and their ladies may
have departed from their guberna-
torial houses, but the old imperialists
who came to this country and plun-
dered our national resources are stiil
here. Have you touched them?
Have you got any control over them?
Have you put them in straitjackets?
Have you freed us from the strangle-
hold which these British imperialists
have over the economic and social
life of our country® You have
not. We find that in the jute
industry the Englishmen are con-
trolling. I should have thought
that an intelligent businessman, an
Indian businessman, would have
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realised this, but 1 found M Parikh !
saymg thal the jute industry was 1n
the control of the Indians I do not
know where he got this information
from, but I can tell him 1t 1s not so,
and 1 can refer him to CAPITAL
published by the British Chamber of
Commerce which will show him that
nearly 81 per cent of the loom
st.ength of the jute industry 18 1
the hands of 14 British Managing
Agents controlling nearly 60 miles out

of a total of about 112 1 don’t
1 pM. know 1f he reads the British
papers but he should do
well to do 1t Gandhiji  taught
them 1 suppose to read at
least those  things so that they

might become more Swadeshi1 and
put In more money behind the Civil
Disobedience Campaign especlally
the campaign against the foreign
goods They have forgotten all about
1t The Minister comes and tells us
something which 1s not true In fact
at all Now this 1s the position If
you are to control and develop your
industry, then why not go and con-
trol the jute industry, strike agamst
the Managing Agents who throttle
the mndustries of our countrv  and
which has a monopolistic grip on our
industry? Somebody was saymng
that the Constitution comes In the
way After all you have the power
to change the Constitution only, 1if
you will have the will to do so You
have got the strongest possible major-
ity 1n the country on that side of the
House and whenever you will within
two minutes you can change that
particular clause 1n the Constitution
so that you can have all the British
mills taken over i the Indian hands
and thus prove your Swadesht bona
fides You are not doing any of
these things The engineering In-
dustrv for instance 1S still 1n the
grip of the Britishers whereas the
Indian Engmeering industry i1s going
out of exastence before the fierce
competition of the Britishers What
are you domng to control them? It

18 no use making protestations and trv-
ing to tell the world that you are
trying to nurse industries when those
monopolists or foreign interests who

| members of the Secretariat,
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have not the good of the Indian peo-
ple at heart, or those whose heart lies
somewhere else, are holding the
major sectors of our industry If
you are so minded, why not go and
control and direct the major tea
industries which are in the hands of
the British? Why not control the tea
industry”? After all here 1s an in-
austiy which not only employs a
million of our labour, here 1s an
mndustry which still earns you so
much tforeign exchange, here 1s an
industry which occuples a vital spot
i the economy of our country That
industrv at the lower base 1s doomed
to extinction The hon Minister
the other day admitted m the House
that about 112 tea plantation gardens
have closed down and they were
mostly Indian—almost  all of them
were Indian—whereas the British at
the top are going on fine and the
newspaper ‘Statesman’, the organ of
the British business here writes that
the smaller and medium gardens have
no right to exist Where wele you
then’ Why don’t you come forward
and t1y to help the smaller gardens
who are not communsts, who don’t
believe 1n the “Western materialism”
but believe in your spiritualism and
who go to temples and mosgues In
the same wav as you go? Why not
come to the rescue of these people
and take control of those industries
from the hands of the British? Hewe
again the power 1is 1n your hand
Onlv 1f vou will use them vou can
deliver the goods You are not do-
mg 1t  Banking, msurance—I mean
particularly foreign banking and
foreign Insurance—are agamn in the
hands of the British and you don’t
touch them In the cycle or anv
other ndustry wherever you look
vou find the heavy hand of Imperial-
ism 1s bringing rtumn  and disaster
but vou, who pretend to be the friend.
of India, do not care at all to save
vour country because you have given
your word to the Commonwealth
master that you would hot touch
them  That 1s my conclusion There-
fore I know this measure will he 1n
the archives of your Secretariat to
be looked at the sweet will bv some
if not
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by the Ministers Now beyond that,
nothing will happen After all what
do we want today?” We want deve-
lopment 1n particular directions and

we do not want dependence of our

economy on the British Why not
strike agamst them’ Take courage
i both hands, go out and stiike

against the British monopouists  The
Indian mnterests, the capitalist class
are seen 1 Gandhi1 caps but they
have forgotten the pledge that they
once took in their relatively unde-
generate days when they stood for
Swadesh: and wanted to establish
theu national mdustiy It 15 the
country’s sacrifice that bwilt up your
Ahmedabad cotton mills  Sir, today
it 1s your duty since power has been
given to you, to dnive awav the
British, to make the Indian industry
prosper in the economic field But
you have forsworn vour own pledges
You do not see the right light For
you the light emanates from the Court
of St James That 1s the troy(ile with
you But the mo.t mmpoitant point
18 vyou must make up your mind and
see whither the country 1s going

Secondly 1t 1s not a question of
just grving help to certain industiies
that are down and out, just on the
vomnt of gomg out of existence It
15 also a question of helping those
mdustries which are still on their feet
so that thev can withstand foreign
competition But you are not domg
that at all  You have turned a deaf
ear to the entreaties coming from
small and medium industries Look
at your Industrial Finance Corpora-

tion It does not bother to help the
small man The State Financial
Corporation wherever 1t has come

mto existence, has become a sort of
a racket for certain politicians to get
on with their political designs and
mobtlise support behind the Party in
power Therefore, 1 say powers
for direction and control there must
e, ves that you must have but onlvy
if you use them for the development
of the small mdustries the medium
industries, the indusiries built up by
the toil and sweat of our labour so
that India may prosper You don’t

l

bother about the working classes at
all The working classes do not
come 1mto your consideration You
are advised to cairy on with a policy
of retienchment Retrenchment and
industrial development may be the
logic of those people who hope to
flourish 1n a state of chaos and decay
and in a decomposing situation, but
such cannot at all be the argument
of-a reasonable and sensible man
May I tell, Mr Deputy Chairman
these capitalist gentlemen who are
still basking i1n the sunshine ot their
prosperity, that i1f they puisued this
policy, before long, they will have
been deivoured bv the Amelican and
the British millionaires who are much

stronger and much more powerful
than these tiny little ones
Kawasa INAIT ULLAH (Bihai).

You are not addressing the Chair

Surt B GUPTA 1 am addressing
the Chan and through the Chair,
these Members I look at their faces
for I would like to read the i1caction
m these hittle faces

Well, the hon Minister 1> not doing
that at all He does not promise that
sort of thing

Surt R U AGNIBHOJ (Madhya
Pradesh) Please talk abeut the Bl

SHRr B GUPTA The whole scheme
15 understood in a very narrow and
mechanical way and we now find
that some behind them also criticise
it Of course, they will criticise 1t
and say you do not want to utilise
1t for the benefit of the country
Taking advantage of the present
weakness they criticise 1t and con-
demn you before the country so that
you will be forced to withdraw the
measure or put it in the cold storage
But 15 that the way to develop the
industries of the country? I tell
you, 1f you really want the mdustial
development of the country the path
15 very clear

Kawasa INAIT ULLAE The

Russian path,
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SHrt B GUPTA 1 say the path 1s
very clear I am not asking the
hon gentlemen there to tread along
the Communist path because they
will topple over if they go on that
path All  that I tell them 1 to
tread their own capitalist path but
an mdependent capitalist path You
tread that path and stitke against
those who put barriers across it 1
hate 1 mind the Biitish and
American capitalists and thewr colla-
borators, the collaborating multi-
millionaires at the top here (Inter-
ruption)

Mep DEPUTY CHAIRMAN Order
ordel No disturbance, please

S+irt B GUPTA 1 will finish soon
Now we hear of developing indus-
tries But what about the maiket®
How can you develop industries 1n
the countrv if there 1s a crisis in the
market?

If one has to produce more goods
vou must find customers for them
The development scheme does not
take that into account It 1s not
merely a question of price control
You have had enough of price control
but you have not thereby solved the
crisis 1 the sales market and you
have not thereby stopped the decline
i the fall of the consuming power
of the people Therefore, you have
to cieate a field for industry What
you require 1s to ensure living stand-
ards for the people and to put con-
suming power into the hands of the
people If you go the way of Mr
Parikh, you will make the people
more poor so that you will not have
the market, the market will be
shi inking Therefore, 1t 1s essential
that vou should so direct your mndus-
tries or develop your industries that
in the process of development people
get the consuming power 1n their
hands, the workers are well paid
and the peasantry are in a position
to buy things that are produced m
the industries that 1s what you have
to take into account

You have got an economist 1n Shi1
Chintaman Deshmukh who 1s sup-
posed to be the master mind of the

Congress economy and who has trot-
ted out his fantastic theory of mixed
economy We know, Sir, this mixed
economy 1s only a mixture of deceit
and pretensions After all, this
mixed economy 1s essentially a mono-
polist economy 1n which the Imperial-
1st has a superior voice Therefore,
1t 1s no use telling us about the
mixed economy You may try this
thing and fascinate Prof Ranga who
sits heie He says he 1s fascinated
bv the mixed economy

SHrt H P SAKSENA
vou pomtimg vow fingex
me?

Why are
towards

Sarr B GUPTA We are disgusted
with this mixed economy  business
After all, 1t 1s the biggest hoax that
Shri Chintaman Deshmukh i1s trying
to put across the country Forget
about all this sort of rubbish and

nonsense and face the reality The
reahtv 1s that you have to strike
your own path and strike asgainst

those forces that are coming in the
way of development of our industrial
economy

Kuwasga INAIT ULLAH Like vou
who are coming in the way

SHrr B GUPTA You will never
understandirsg such things because
it 1s beyond you but try to listen 1if
only for amusement’s sake, T am
trymg to reach out to those gentle-

men there The Minister seems to
have some understanding, distorted
understanding of some economic

theories Even so I would lhike to
submit a few things so that some
day he may realise that he 1s being
led up the garden path by his eco-
nomic theories which are false and
pernicious Therefore Sir I would
beg of them, 1f they really want to
get anything, if they want to get
people’s co-operation, to use this
measure 1mmediately 1n the direction
i which this should be used  They
should try to use this for the deve-
lopment of the industries and not for
pleasing either Mr  Parikh or Mr
Jwala Prasad Srivastava Thev
have been placated enough and five
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yvears of that mutual admiration and
adulation has produced the pgieatest
cisaster India 1s facing today Turn
away fiom them, look to our side
take counsel from us and try to
develop a new policy, a re-orienta-
fion 1n jowr policy i1s what 1s called
for Without this i1e-orientation all
these measures aie but moonshine
«and moonshine only

With these woids, Su, I finish my
speech.

Mr DEPUTY CHAIRMAN
Minister.

Tre MINISTER rok COMMERCE
(Saurt D P KARMARKAR) May we
continue the next day?

Mr DEPUTY CHAIRMAN You
start, we have still thitee minutes
more

The hon

Tue MINISTER ror COMMERCE
(Serr D P KARMARKAR) Mr Deputy
Chairman, the ground that has been
travelled during the course of the
discussion has been really extensive
Matters pertaining to this Bill directly
as also matters which may have
been discussed more 1elevantly on
some other measure have been intro-
duced during the cour<e of the dis-
cussion

Sir, propeily speaking there have
been two or three remarhs which
mav have bheen really 1gnored for
the purpose of this Bill The po.nt
made out by the last speaker has
been put earlier also by other
speakers, namely the pomt of

|
|
|
|
|
|

nationalisation To my mind, 1t
looked as if the question as to how
tar toreign enterprise should be per-
mitted in the economic development
of the country in the present condi-
tions 1s wholly extraneous for the
purposes of this Ball There are
two 1ssues now one 1s taking mdus-
try as 1t exists today 1n what best
manner 1t could be dealt with in the
economic 1nterests of the country,
there 1s the other 1ssue when we
consider the industry operating with-
m the confines of the countiy It
1s also relevant but on somc other
occasion to consider 1 what manner
and to what extent foieign interests
should be affected with a view 1o
stiengthen oui economy I think,
Sir 1t 1s not very wise, of course 1t
may serve some purpose, Wwhere
Members try to oppose evervthing
saymng everything that can be said,
relevantly or irrelevantly, about any
measures that the Government might
bring.

Krawarsa INAIT ULLAH Thev do
not undetstand it

Suri1 D P KARMARKAR 1 think
I will be a little more charitable to
them, they understand and still do
1t

Mr DEPUTY CHAIRMAN Ti ¢
hon Minister may continue tomorrow
The House stands adjourned till
8-15 tomorrow ‘

The Council then adjouined
till a quarter past eight of
the Clock on Tuesday the
12th May 1953

Editer of Debates,
Rajya Sabha Secretarigh)



